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L.EOI@uA1fIVE A:8SEMBJ.¥i ,.' 

The Asaemblymet in the";Aslehlbly ;Cham~r .of the Council HoUle 
at'l!leven of the Clook, Mr.' President (Tt!.e Honoorable SIr Abdur itahim) 
:b~ the 'Cbair. ' , 

" .. 
• .. . i , I·! 

MEMBER SWORN. 

Mr. Kodikal San;iva Row, C.I.E ... M.L;A. (Gov~rQment' of India: 
Nominated Official). ' 

., 
STARRED QUESTIONS . .AND' ANSWERS. 

(0) OBAL A'NIWDS. 

OBT.A.DINO OJ' ~ATI01f OJ' &n.WA'Y' EIIPI;O-r.. D O.dJI (YI 
Eloulfommn OJ' Ptnusmon.T AX",,'''Y'lirl'LtCmm. 

129. -llr. LlldaNld Kavalral: <a> Wiu the; ::a~Je ~~mber for 
RailwaY8 be pleased to 8tate whether any pzpviai.oJ;l exiata in the Claui-
fication. Control and Appeal Rwes for the non-pze\ted railway 1erV&Zl .... 
i8sued under the Railway Board's letter No. E.-84/R. G./6. dated 22ncJ 
June. 1985. to the effect that a notice should be, served upon an,employee 
and lB. explanation obtained if it is proposed to enhance the pUDiahment 
already infticted on him for any lapses? 

(b) If the reply to part (a) above be in, the negative. do Government 
propose to amend the ru~es accordingly? If not, why not? 

The Honourable Sir ADdnw O1ow:(a) I presume the Honourable 
Member refers to the Rules regulating discipline and rights of appeals of 
non·gazetted Hallwa.y Servants. If so, the answer is in the negative. 

_ (b) The question is being uamiDed. ' , "I 

J'I., Mr. Lalchand lfaval1'a1: When a man is punished aDd the punishment 
is going to be enhanced, may 1 know wliy a ~tice ~ould,not be given $() 
him to explain 8S to why there should be no enhancement and eV8Jl the 
original orders should be withdrawn? 

g:n;'1I!: ,~~" " , 
, I fte Bonoutable Sir .Andrew Olaw:' May I know why a notiae should be 

giwn to the man if the original punishment is going to 'be enhanced ? 

. JIr. Lalchud •• ftlral: If the original punishment is a lenient one 
ana it is going to be enhanced, there would be further grounds. Therefore, 
the man must b'e giv£'n An opportunity to explain 8S to wby the punishment 
should not. be enhaDced. ft. lIonourablf iii :b~.w· mow: I said that the question was' being 
examined! , 

(139)' ,,~ 



LBGISLATIVE ABSDlBLY [28.RD FEB. 194() 

PAT 0., AJ T I A~ J I :~ 1*/ ~:'GIw .  ON STATJI 
RAILWAYS. 

lao. -Mr. Ilcll d.·~: (a) With teferei:J.ce to the answer to the 
supplementary to my starred queetion No. 209, asked on the 19th Sep-
,.lIer, 1~ , will ~e BonolU'able Member for Bailways be pleued to 
state wheth~ ~  i.-otiQn h~s ~een taken py the Government of ,India 
to ensure uniformity in the Fundamental Rules prevailing on the diftereJlt 
State-mauaged Railways, in the matter of officiating servioe by the 
inferior daily-rated staff counting towards increment? 

(b) Is it a fact that under 'Rule" so' of the ' undam~tal Rules officiating 
service in a hjgber, ~ade counts towards increm~t '1. If so, why is the 
daily-rated stair on the North Western Railway clealt with difterently? 

The Honourable S1r Andrew Olow: (a) No. But Government are 
carrying out an .uain,.~on of certain ~cts of the ,question. 
(b) This is the normal effect of rule 26 (a), provided that the duty is 

performed in a post on a zgplar tjme-qle. ..As I explained in the reply 
to the Honourable Member's question No. 209 of 19th  September, 1989. 
th~ d~n~s I ,'ef Jl~;~ !diffEring ,l\qtion under .ruJe J,48 (2) of the State! 
:Railway st,abJ~t CQ.~. 

~. ~ch ld, lf'av 1ral: May I know why 'there should be any differ-
~ce 'between 'the NOrth Westem Railway and other Railways in this 
mattE'r? lsthe North Western Railway superior or sacred? 
!, ",. , 

,~e .• lIon~.,.rable ,~ ~dr~w 010w: The simple reason is. t~at different 
administrations have taken different views, but actually 'the position on 
the railways is not identical, because in some places· there are, I think, a 
good many more daily-rated men than in others, 

JIr., x.Ichud If,_.alrai: May I request the Honourable e~ber to see 
thRt t\lere is a uniform rule; otherwise different rules' in diffetent railways 
under the same, GQvern.mentwould be felt as a 'hardship? 

The Honourable Sir Andrew Clow: I have said that we are examining 
certain aspects of this question, -

RBJ'tnm OJ' OvlmD1U.WA1,.8 BY oDTAJ;lf EMPLoYEES ON TBlII NORTH WlIISTlIB.N 
, RAILWAY. . 

131. -llr. L&lch&nd lfavalral: (a) With reference to the answer to 
my'supplementary to my starred question No. 281, asked in September, 
1989. will the Honourable Member for Railways be pleased to state 
whether it is a fact that the deductions from the wages of certain 
employees on the North Western Railway, re r~ tiQ  the ,difference 
between· the old and the revised scales of pay, have been stopped in 
'accordance with the opinion of the Supervisor of Railway Labour? 

(b) H the reply to part (a) above be in the affirmative, have the 
erpployees cOJ;lcerned ,received refunds o~ the am,oun~s pr,eviously de~ucted 
from tbeirwages? Is it a f8ct t'bat the BaBwayBoilrd has ~1 'd' for a 
statement of amounts previously deductea? If JO, when is the refuna 
likely to be arranged? If not, why ,!lOt' 



STARIlED QUESTIONS AND ANSWERS 6'1 

The Honourable Sir .Andrew 010 ... : (~  ~d (b). I would refer the 
ono..ur~l.e ,lI4e.mber to the informatio,daid on 1Ih~ :t.abltl~" '~',Jlo.,.ee on 
the 6th ,February, 1940, in reply to his starred question. No. 1587 .&/lIked on 
:the nth April, 1989. 

Mr., LalchID4 av lr~: My question is tl¥s. Whentbeae withdrawals 
were' considered illegal and some of them were retUrned, may I know 
whv the money, that has been taken from these men in an illegal manner 
.and which Ims not been returntid, has not been refunded. I Bm asking for 
the future, not in regard to the past. ' 

'The Honourable Sir Andrew Olow: To the best of my recollection, I do 
not think that the withdrawals· were oonsidered illegal but if the' Honour-
-able Member will refer to'the statement laid on the table to which I have 
referred and which apparently he has not yet read, he will find taat it has 
heen decided to waive the recovery of amounts paid in exceSB more than 
one year before the discovery of over-payment and ~,recoveries already 
made exceed the amounts which, it, has now been decided to mecover these 
will he refunded. 

PRoVISION OF AN ENQUIBY OR RBSlIRVATlON CI.Jnm AT ~ A A  (Snm) 
RAlLWAY STATIO •• 

1ft. eKr. L&lclland B&valral: (a) Will the Honourable Member for 
Railways be pleased to state the names of stations on the Nortli Western 
~ailwa  which emplo) : 

(i) enquiry cler ~, and 

(ii) reservation clerks? 

(b) Is it a fact that Hyderabad (Sind) station is a junction having 
'connection with the Jodhpur Railway? Why is no Enquiry or Reserva-
tion Clerk provided at this station? 

(c) Is it a fact that· the matter has been repeatedly brought before 
the Local Ra.ilway Advisory Committee? 

(d) Is it a fact that an Enquiry Clerk is employed at Rohri station? 
'If so, is it proposed to lay on the table of the House. statement for six 
months ending 31st December, 1939, showing the following information for 
Hyderabad and Rohri stations: . 

(i) Number of upper class tickets i86ued; 
(ii) Number of reservation coupons issued; 

(iii) Number of enquiries attended to?, 

(e) Is it a. fact that there is also a public telephone connection at 
Hyderahad (Sind) on which enquiries are made from railway officials, 
while no such telephone connection is provided for at Rohri station? Is 
'it also a fact that there have been complaints of non-attendance to these 
·telephone enquiries as no particular person is oharged with the duties to 
'reply to such telephone calls? 

(£) Do Government propose to he,ve: . 
(i) an enquiry or reservation clerk at Hyderabad (Sind); or 

(ii) transfer the present Rohri clerk to Hyderabad (Sind); 
-to afford necessary facilities to public at Hyderabad? If~. why not? 

..&.2 



LBOI8LATIVB A88D1BLY [2aatD FBB. 1940 

,ft" KoaoarabI, 81r ADelnw enow: (a) (i). Enquiry olerks are employ-
ed'at Peshawar Cantonment, Rawalpindi, 1.ahore, Amrltaar, Delhi, Simla, 
Rohri. Karachi Cantonment, Karachi City and Quetta. 

(ii) Reservation cle,rks are employed at Lahore and Delhi > ,only. 
Enquiry ~er a at ~e~awar Cantonment, ' awal iilct~, Sbnla and Quetta 
do r~~rvation ,work also. 
(b) The anewer 110 the first portion of the question is in the affirmative_ 

A,. regards the second portion, the Administration consider that the emt-
ing staff is sufficient and the employment of an enquiry or reservation 
olerk is \lDD.eceasary. ' 

';, 
(0) OD three occasions. 

'. (d) Yea. Theatatement aaked for by the Honourable Member is laid on:. 
~e~. . 
(i)'ii'A, telephone connection is provided at Hyderabad but not at Rohri. 

To meet the complaints of inattention to calls from the public, the tele-
phone at Hyderabad was moved to the ,Booking Office with an extension 
to the office of the Assistant Station Master on duty and no further com-
ph'ints have since been received. . 
" (f), (i) and (ii). Government do not propose to interfere in this matter 
of detail. They are satisfied that the question of appointing a clerk at 
Hvderabad haa reoeived the careful consicieration of the Railwav Adminis-
tration and understand Ule General Manager is re-examining the question. 
of retaining the enquiry clerk at Rohri. 

Statement. 

No. of upper No. or l'8II8rva- No. or enquiriea 
oJ .... tiokets tion OOUPODi attended during 

Name of Station. ileued during Total. ilBl1eci durmg the the II month. 
the II months «I montba July July to December-
July to Deosm· to December 19311. 
ber 1939. 11139. 

lilt 2nd 
OJ ... CIau. 

Bobri • 62 1,165 1,217 59 728 approx. 

Byderabad 232 2,926 3,168 406 6,370 approx. (tele-; 
phone oalIII). 

BOOX-STALL ColfTBAOT ON 'l'BlD NOBTH WUTlIlJI.l( RAlLW.A.Y. 

+188. *Bhai Parma Band: (a) Will the Honourable the Railwa.y Mem-
ber be l~ased to state whether it is a fact that arrangements made· 
between the North Western Railway Administration and MeBlH's. A. H.. 
Wheeler and Company regarding the bookstalls on station platforms are 
to expire in 194O? 
(b) If 10, will Governmj!nt kindly s~te if. they intend to issue a public-

notice before the renewal of the present arrangements? , 
(0) If not', Will Government kindly state the reason why they are-

de artill~ from the past practice in this matter? 

t· Answer to thil question laid on tba table, ~he questioner being abient. 



STARRI:D QUESTIONS AND ANSWERS 

The Konourable Sir Andre" 0109: (a) The present contract is due to 
<expire then buttha General Manager has renewed tile contraot for a fur-
ther period of three years, with an option of renewal for a further three 
years. .  , 

(b) and (c). Do not arise. 

?tbTBOBOLOGlOAL OBSBBVATOBY AT X4B4om. 

tiM. ·Seth Bali Blr Abdoola BarocIIi: <a> Will the Honourable 
Member for Railways and Communications be le~ to state the 
approximate amount of expenditure incurred annually on metec?rological 
:organisation situated at Karachi during the last three yeara? 
(b) How long has the organisation existed? 

(c) What benefits are derived by Government and the public by . ita 
"lllaintenance? 

(d) Are Government aware that there ~ • "s1;fQDg 'lI\Il.DOur .that iore-
'casts of the above Organisation seldom turn out to be true? 

(e) What do Government propose to do in the matter to derive benefi. 
-out of the department for which it is maintained? 

The Honourable Sir .Andrew Olow: (a) I Jay a statement on the table. 

(b) Since December, 1926. 

(c) The Meteorological Office, Karachi, was 0stabliahed primarily as & 
'forecasting centre for aviation to fulfil the requirements of the International 
Convention for Air Navigation to which India is a party. It issues weather 
reports and forecasts for several main air routes in North-West India, 
'including the air route from Sharjah and Jask on the West to Jodhpur emd 
Rni Sbm8nd on the East. It issues a daily telegraphic summary of the 
w('ather over North·West India during the past 14 hours and a' foreoast 
of t.he major changes in weather expected during the next 24 hours. It 
prepares climatological summaries which are' of coD8iderable valUe in 'con-
nection with engineering, agriculture, irrigation, public health, water-supply 
and drainage. It broadcasts synoptic data of selected stations in its arell. 
twice daily through the local IIlronautical wirele.s station for the bimefit 
-of neighbouring meteorological services. 

(d) No. In the present state of meteorologioal scienoe forecasts cannot 
all be correct, but I understand ,that the ~~ I of lhi.J~( ~~e ':'t re. 
dated by aviators to whom accurate forecasts are of partlCular importance. 

(e) Does not arise. 

1936.37 • 

1937.38 • 

1938.39 • 

r. '., • .J,.:' ~lJ 

" 

~." 
78,668 

79;017 

81,082 

The approximate annual expenditure on weather telegramll during these yeara ". 
BII. 1,70,000. 

.. .A~lwer to this question laid on the table, the questioner being, absent. 
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188. -D!'. Sir Zlauddin .Ahmad: (a) Will the Honourable the Railwal 
Member be pleased to lay a statement on the table showing the arrival 
time of' Up East Indian Railway trains at Delhi station in the month ot 
January, 1940. and showing the number of minutes by which the train& 
were late? ' ", 

"(b) Did the East Indian Railway Administration attempt to find ;)ut. 
the unpunctluality of these trains? 

"J (c) What" :percentage of fast trains of the East" Indian, the GreJ't. 
Indilln Peninsula, the Bombay, Baroda and Central India and the ortl~ 

Western Railways arrived at Delhi station late by more than five minutes. 
in the" month of January? 

ft. BoaoInbl •• ADdrew O1ow: (a) I have obtained a statement 
gi9ing.these part'Jeul'M's but it is Il Vf!ry large one and could not easily be 
.tnoOlfbl'ated in our debates, even if the deta.ils were of general interest. It 
is open to inspection by the Honourable Member or any other Honourable 
Member .in the Railway Board's Office. 

(b) Yes. 

(c) East Indian Railway 55 per cent . 

... ~; ' :ereat Indian Peninsula Railway 26· per cent. 

l:rJ.ombay, Baroda and Central India Railway 82 per cent . 

. ~rth Western Railway 21 per cent. 
" 

Dr. "81z ZLHddlll Ahmad: If the Honourable Member gave us a list 'J!, 
the trains which arrived in time, the answer will be 'No'. 

l·i· • 

fte lIoDourable Sir ADdrew Olow: The Honourable Member cannot 
draw that inference from the reply I have given to part (c). 

, . 
Dr. SIr Zlaaddia Abmld: I have personal experience of the EaSt Indiau 

Railway. On every occasion on which I happened to travel, the train 

arriJ~d lr~.  , ,"" , ~ 

...... lloDourabl. Sir ADelt .. O1ow: My Honourable friend has been 
unlucky. 

Dr. Sir ZlauddlD Ahmad: I have yet to see a person who is more lucky 
;hsn myself. 

OrnOB' '1'0 RA.1Lw.n STAI'J' 'l'O OIloon NJIW OB OLD LBAVB Rl1LB8. 

111. -Mr. lI. K • .J0Ihl: Will the Honourable the Railway Member 
be pleued to state: 

(a) whether it is a fact that Government had given option to all 
railway employees engaged prior to 1st April, 1980,to ehoose 
either (i) the Old Leave Rules by which they were governed 
up to that date, ~r (ii) the Revised State RaHway Leave 
Rul_; " 
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,(b)-whether any 01.. of employe.' were .eepted frOJill -;the., operaL 
tion of the exerllise of this choice; and 

.(c) U sq, the. categories and-the arti~ oti. ~ s.N;l and, also 
the grounds on which such exceptions were based? 

~J I.! 'J! .. :. .' .  .  •  •  . I. • I "., .  ' 

, ,'!he aoAOUl'Ule Sir ,bdraw ~~ (a), (h) ud (c). The option refer-
red to ~as given to ~ll railway servants appointed pri()1" to the 1st April, 
1930, with the followmg exceptions: 

(il The Chief Commissioner of Railways. the in~ti 1' Commissioner 
.01 Railways and the Members of the Railway Board., 

(ii) Railway servants under the admiilistrative coritrol of, the Auditor 
O:eneral (including those whose se'rVices are 'tefnporllrily placed at the 
disposal of the Financial CommissiQIler of Railways). 

(iii)' ,~cer  of the Indian Aud~t Ilnd,AC( o~.s, ervi~e" 

(iv) Militlir.y Commiaionetl OileeN. 

(v) 'Railw!iy !lervantsappointed' in England 'by' the' ~cretar  of Stat-e 
in Council. 

(vi) Those appointed' on the condition that wh~i1 the'l1lvised Iea've rules 
for State Railway employees were inQ::odut;:ed" th~  wo~ld (~b~ht 
under 'them. ',' .. " .. ' ,\, ; i 

Tbose in the first five categories were e clud~ because Wider the 
conditions of their service their leave was governed by other rule.. ,Those 
in the sixth category were, excluded because of the condition of their 
appointment which has b~en mentioned. 

HOLIDAY TO WOBXSBOP STAn' GOVDDD BY TJIB RBVIDD STAD RAILWAY 

LilA. Vi: RtiLJ:s. 

137. ·Kr ••••• JoIhl: Will thE! Honourable the Railway Member' 
be pleased to state: 

(a) wh~er it is a fact that Government have given concession of 
17 days' holiday with pay to sUch of the woruhop _if ... 
are gWfemed by the ~~seft tate Railway Leav$ 'Buiea,; 

'. '". ". - . 
(b) if so. ~~ther there, is a~ t~'t for determining the ca1legbtiea. 

6f wdrl:men ~h  81'6 caned tbrbhop !ltd'; 
(c) whether .uch tia't irall ' b~~ in the e' ~c 1 GI ~; liihd 

(d) if not so published, whet&&r It -it. proposed to pttblish the i~e 
now? 

'!'he KOllOurableSIr bdUw Olow: (8) No. , Staff who are dai1 ~rated or 
were originally daily-rated are normally ran~d boHda.,s with. ~ ., b!lt 
th~ number of such holidays is not the same m all wo!bhops-1t lB 17 In 
Rome-and no distihction is drawn betw~ those .ubject to 'the ReVUled 
Leave Rules and th'ose subject to the older rul~s; 

(b). (0) alid (d1. Do not arise. 
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Dunaan Ga6.D_ 01' DaIvJIB8 dB av ... 0lI DII GUAT IlmuJr PDmS17Ll 
R.uLWAY. 

111. -III' .•• X • .JaIIal: Will the Honourable the Bailw.y Member 
be pleased to state: 

(a) whether it is a fact that on the Great Indian Peninsula Railway 
there are four clasles of DriveN 'arid Guards,namely, A, B, 
C and D: 

(b) whether it ia a fact that these classes have got different gradea 
of pay; 

(0) if the answer to part (b) be in the affirmative, what ~e gradea 
of pay of each cla88 of Drivers and qUaMa (lol'e; 

(d) the number of posts of Guarda, and Drivers of each c18la and 
grade; 

it> (e) whether it is a fact that an anomaly haa been oreated by 
reason of keeping uneven number of gradea kept in the 
Drivera' olaaa as compared with tGoee of the .ouarda; 

(f) whether Government are prepared to abolish the differeJlt gradea 
and introduce uniform scales to Drivers and Guarda; aDd 

(8) if not, the rea8Qna for not adopting suoh a courae? 

The Koaourabl. Sir Andrew mow: (a), (c) and (d). I lay on the table 
a statement giving the latest information available to Government which 
.refers to August, 1999. 

(b) Yea. 

(e), (f) and (g). I am not aw,re of any anomaly. There are. more 
grades of drivers than of guards, but the duties are different and there is no 
sufficient reason for interference to secure uniformity. 

, : 

New 8oa1e. Total No. 

Ri . 

• IU 

1JO-2N • 4'.., . 
• JOO-I6-16-JQ-IO- WO-20-200 

~1 1~ 0.' " 
GoodI Driv ... B" au. 180-l(h-JO-l6-16- 110-10--J.30 

~ io. "" 

118 

87 
202 

129 

l>fiver ": C" au. • },26-l6O' . , •  : 90 , .. ' •  , 48 

(Branch Line P_ger and Main 
and B. L. ~er Shuttles.) 

Drk>er II C" 0Iaaa •  •  • 7t-l().....8-;.1O-16--1!6,;t0 
(Branch I.Jne. Mixed and Gooda). 
Driv..-ft D  " C'1aIII ::~ . 88-8-72 
DriVer .. D II CIAIIII ·,.16 
DriV8l' .. D .. CJ.. (Shunting) "" 
Driver II D " CIua (ShuntinlJ) • lI8-08' •  • 
Alliatant Goods Driver II A "Clue '15-15-15-10-1115 
Al8iatant Goods DriV8l' .. B .. CIaa 80-10-90 
AlilinaDt Goods Driver" C" Clue 40-10-80 • 

80 
,50 
10 
110 • 

· "80-11-90 
• " 60-11-90 "". 
• 80-11-90 • 

(inoluded 
18 Tempy.) 

", 118 

10 
1'1 
1110 
.44 
10 
109 
24 
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Grade. Old ...... New lO61e. Total. 

PMIeDIW Guard .. A to Gnde 
~Guard"A"~ • 
Goods Guard .. B to Grade 

Gu.d II C "Gnlde . 
GIaIda • C to Glade • 
Guard .. D to Grade • 

Boll. 
170-16-10-i6-210 '. 
116-16-10-16-166 . 
70-10-16-10-16-10 
-130. 

Boll. 

leO 
120 • 
0~ • 

10-6-80 50-6-70 . 
60-6-70 . • 80 • 

• 36-3-60 . ~0 

161 
81 
Nl 

N 
77 
41 

~ OJ' PBo)[OTIOli FOB FmmrmN ON THE QUAT 1lmI..t.X PDmStrLA. 

RAILWAY. 

lit. -Mr. R'. II JOIh1: Will the Honourable the Bailway Member 
be pleased to state: '  . 

(a) whether it is a fact that there are three claasea of F'nmen on 
the Great Indian Peninaala BaUway,. namely, A, B, ,aDd C, 
and their channel of promotion is A Claas Fireman to B 
Class Driver and C Class Fireman to C. O1asl Driven; 

(b) if the answer to part (a) be in the affirmative, whether it is a 
fact that an A Class Fireman on Re. 115, the mUlDlWD of 
his grade, gets on promotion Rs. 160 and reaches Be. 810, 
the maximum of A Class Driver, while the senionnost B 
Class Driver would remain on his maximum of Re. 285 Of; .• 
C Class Driver  on Rs. 140; 

(c) whether Government are prepared tp abou.h tl,1.e. <\i«erent 
. channels of promotions and introduce a uniform mefttod of 

promoting a.11 Firemen a8 C <nade Driven", C Grade Drivers 
0.8 B Class Drivers and B Clas8 Drivers as A Class; and 

(d) if not, the reasons for not adopting such a course? 

The :a:~llour ble Sir Andrew Olow: With .your permiaaion, S'ir, I pro-
pose to answer questions Nos. 189 and 140 together. 

I have called for information and will lay a reply on the table of the 
House In dU$ course. 

EMPLOYJrIENT OF STA.FF FOB CON8ERV.urOY WORX IN TlDIi PA.B.BL WORXBIIOn 
OJ' TlDII GRlUT INDI..t.X ~ u; . . RAILWA.Y. .." 

. .' ,) .:" .. ' :.' .  . .", i~ .' .  " 

t140. -Mr. N. M. Joshi: Will the Honourable the Railway Member 
be pleased to state: 

(a) whether it is a fact that in the Pare} Worbhops of the 'Great 
Indian Peninsula Railway, .~ ar~ ' s..a is e~' loJ. d for 
. conservancy purposes; 

(b) if not, whether the ordinary workmen .a.re required to do eon-
servancy and· similar other jobs; . 

(c) whether Government propose to consider the· employment of a 
staff for conservancy work; and 

(d) whether refusal to do such work by ordinary workers is made 
. plUlishable ? ;.., ~ .' ,\ . ,.. ., . 

t For an.~er tothia queation, .ee answer to question No. 139. 
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Co ll li~ CoJll'08lTlO:R O. ODT£Ilr AsaIsT~ W,,"Y lnnoTou O:R TJm 
NOBTH W ........ RAlLW,,"Y. 

Ull. *1Ir. B. X. Abdullab: Wijl the Honourable Member for Rail· 
~a s please state,~.communit ·wi e,· t'tz., Hindul; ; ~ il ii  and. other 
wiuority communities: ' .  . 

(a> thenwnber of Assistant Way Inspectors qualified 1m $he ~~ 
of Permanent Way Inapectors on the North Weatern Beil-
way; . " .. 

(b) the ~1, ber Qf ~~sistant a Ins~ectors o~ci~in  as e~~. 
nent Way fnspeetors at present In Multa.D: .'n~ Lahbre])m· 
sions; aDd 

~C  the number of Assistant Way Ins e~ confumed:"as :&noa· 
nent Way lnepectors during the course of the last three 
years? 

lItH!.!:. 

'fte IIoDoun'ble ;;81r .&DcINw Olow: (a) 88 Hindui, 51 Muslims. 1~ 

Ii ' :.~ eight An l~Indian •. 
(bilfhree Hindus and two Muslims. 

(e) In the three. years ending 31st December, 1989. the numbers are 
~ ' Hindus, four Muslims, two Anglo.lndians, one Indian Christian and 
one Sikh. 

)(tJBLtir OIftcm ~mm, UD BUD 0r.uU Olf m NOBTH WB8'1'DN 
RA:ir.w AT. 

11*, ~'. :it;. K. ~alJI : Will the Honourable Member for Rail-
y;ays.p1ease refer to the reply 00 part (f) of question No. 191, asked by 
Khan ,Hahadur Shaikh Fazl.i·Haq Pirachs on the 14th September, 1989, 
and state: 

<a) whether he has ascertained from the General Managers of Rail-
ways what difficulties have stood in the way of the General 
Managers of Railways in complying with the desire of the-
ailwa~' Board for the employment of more Muslims as 

. Head Clerks. Superintendente and Office SuperinteDdents; 
(b) whether he is satisfied that the difficulties were genuine; aud 
(c) what steps, if any, have been. or are being taken to overcome-

any such difficulties.? 

ft. Bcmourab1liii .&Iuke1r mow: (a) to (c).' The matter i. still under 
e:amiDation. . 

MVILIII Taunc IJrSPBC'l'OBS OK TO NOBTH WlISTDK R£lLWAY. 

161. ..,. 11. •• AbddAlL: <a> Will the Honourable Member for 
Railways please refer to his answer to part (d) of my question No. 270. _eel OD 22nd September. 1989, and .tate the Dumber af Muslim Traffio 
Inspectors on the North W.tern Railway aelected 81 a reault of the 
intervi~1  of the candidates on 8rd July, 1989? 
(b) What is the total number of selected oandid.tea. community-

wise? 

"lhI BoDoarable 81r A.nc1nw Glow: I have called fotthe information 
and will lay a statement on the table of the Bouse in dueco:urse. 
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DauIra Qr M118L11181lf TIDI ~ I ~  t;Jr TIDI NoaH WiIsTDlr 
RAILWAY •. 

1"-·J[r.B. II •. Abd1ll1&h: Will the Honourable Member for Railways 
please refer to his answer to part (b) of question No. 244, asked by 
Maulans Zafar Ali Khan in the Legislative Asaembly on 19th· September, 
1989, regarding dearth of Muslims in the Rawalpindi Division of the North 
'Western Railway and state: 

(a) whether it is a fact that the four persons said to have been tsken 
from other de artm~nts were taken as follows: 

(i) one man. who was a purely temporary subatitu~ cooly, walt 
transferred against a permanent· appointmen;'; 

Cii) . two men, holding purely temporary appointmer.ts in the same 
Eler.trical Department of the Rawalpindi Division employ-
~d 011 construction works. were transferred against perma-
nent appointments;. and ' ", , . 

(iii) one man was transferred from the Engineering Department; 

(b) whether it is a fact that communal ratios have to be applied 
in oases of transfer from te~ l'ft'  flO pei1naiIeilt· eBtabltlh-
menta and  whether they were applied in the case of items 
(i) and (ii) of part <a) above;:,. ;.~" ,\ . .}>f;. 

(c) on what dates exactly the thr'tecoal.ies; said to ·have been di.-
charged, were actually settled up; 

(d) whether the vacancies created by the discharge of these pel1lODll 
were filled up by permanent incumbents or by other substi-
tutes; what the communal composition of their successors 
was; 

(e) whether any special authority had been given to the DivisionAl 
SuperintendeDt, Rawalpindi. to recruit non-Muslims alone in 
this partioular category from September, 1985. to April. 
1989; if not, why no Muslim wal reoruited; 

(f) what was the total number directJy recruited. during this 
period; if any of these was a Muslim, the period of his 
appointment; 

(g) whethel' it is a fact that non-Muslims were reoruited direct io 
these categories in the Rawalpindi Division on the datel!' 
noted below and that no u~ .was 80 reoruited during 
that period: 

October, 1986, 

Deoember, 1986. 

April, 1987 . 

.'\.pnl. 1988. 

N()vember, 1988; and 

(h) if 80, whether Government now propose to direot the Generar 
Manager to obtain the explanations of the persons respoJlsible 
for defying instructions in regard to the communal repre-
sentation and take neoessary aotion against them to· prevent 
a recurrenoe of such incidents in future? 
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fte Honourable Sir AIlclr •• Olow: (a) One man was taien trom the 

.Engineering Department.· The 'other three were tali:en from COtlBtnlCtAOD, 
where such appointments are ordinl\riJy temporary. 

(b) The answer to the 'first part is in the affirm.tift. As regard& the 
lIiecond part, the orders regarding communal representation for inferior 
:services do not treat the electrical branch separately and any deficiency in 
the electrical branch will have to be made good in BOme other branch. 

{e) and· (d). Government are not in possession of these particulars. 

(e), (f) and (g). I am not aWllre of any slleoial auth&rity given to Divi-
sional 'Superintendents in this matter. I have given, in plR1; (c) of the reply 
~ the question cited by the Honourable Member, figurel which would "in-
~i ioate that Muslims were recruited during the period in question, but in 
view of the Honourable l\lember's question, I 11m calling for the particulars 
he, desires ,.nd shall ask that the previous information should be checked. 

(h) There is no indication o~ Imy defiance of instructions having taken 
plaee. 

~ QJ' A MU8LJl[ AS AssIsTAln' SIGNAL ENGIJI'Blm ON STAD 
RAILWAYS. 

165. -Jlr. B. •• AbduJlab.: WUI the Honourable Member f(lr Uail-
"WIlys pleaae Tefer to part (d) of question No. 240, asked by Maulana Zafar 
Ali Khan in the Legislative Assembly on 19th September, 1989, Ilnd 
:state: 

.(a) whether recruitment haa since been made to the posts of 
ASo1ir.tant Signal Engineers for Railways by the ed~rQI 
Public Servic:e Commi~sion; and 

(b) whether the Federal Public Service Commiuion had bee.n 
advised before the recruitment took place that one of fre 
vaC'llDcies was !eserved for a Muslim, as stated in reply to 
part (d) of the above noted. question; if not, why not? 

The Bonourable Sir Andrew Olow: (a) and (b). Yes. The latter part 
()f (d) does not arise. 

NBOBSSlTY {)I' ~ ~I  STA.TION I'OR SmD. 

148. -Mr. Lalchand lfavalra1: (a) Will the Honourable Member fer 
.c"mmunications he pleased to state if his attention has been drawn to a.n 
editorial in the Sind Observer, dated Tuesday, the 6th February, 1940, 
l"e~' rdin  the necessity of a radio station for Sind? 

(b) Is it a fact that the Provincial Government of Sind have manE' 
representations to the Government of India for establishing a radio station 
in Sind as early as possible, especially in these days when it is in the 
public interest of Sind to listen to authentic news throughout Sind ~ 

(0) What .do Government propose to do in the matter which is pending 
.&iDee loug and for which hopes have been given onthe :floor of this ,Houst'? 

De Honourable SIr .bdrew01Qw: (a) and (b). Yes. 
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(c) The attention of the onourahi~ Member ii' invite! to the"tapl, 
given by Sir Thomas Stewart to his starred question No. 1 ~  on' ,the 7th 
December, 1988. It will be realised that war-time conditions have no~ 
rendered the position easier and I cannot give any undertaking at present. 

. . 
1Ir. LalchaDd )iavalla1: Will it be after the war is over? 

The Honourable Sir Andrew Olow: 1 cannot give any undertaking at 
present. 

Mr. Lalchand )iavalrat: May 1 know if the Honourable Kembel' knows; 
that on the floor of this  House at least a hope was given that it would be 
done after Darca, that is, a broadcasting station would be established at 
Karachi? 

The Honourable Sir Andrew Olow: 1 have no objection to the Honour-
able Member entertaining that hope. 

GUAlmS ON THB NORTH WBSTIIBN RAILWA.Y. 

t 141. ·Sardar Sant Singh: Will the Honourable Member for Railways: 
please refer to the reply given to part (d) of starred question No.' 157e, 
asked on the 29th November, 1938, placed on the table of the House on' 
the 14th February, 1939, regarding guards on the North Western Railway, 
and state: 

(a) the consideration or criterion upon which increase and decrA8se' 
in sanctioned strength in each grade is made; 

(b) the number of trains (mail, express, passenger and goods .. 
sepurately) taken into consideration for fixing the strength 
in each grade in 1928 and on 8th November, 1988, division h~ 
division; 

(c) casualties which took place in each grade between ·1928 anft 
1989; 

(d) sanctioned and actual strength in each grade on 1st January,. 
1940; and 

(e) the reasons for discrimination, if any, between grades IV, m,. 
I! and I? 

The Honourable Sir Andrew Olow: (a), (d) and (e). I have caQed for 
information ann will lay a reply on the table of the House in due ~.ourse. 

(b) and (c). I regret it is impracticable to obtain all the information, 
required to enable a reply to be given. 

GUARDS ON THB NORTH WESTERN RAILWA.Y. 

t148. ·Sardar Sant Singh: Will the Honourable Member for Railways-
please state the criterion on which the appointments of guards on the 
~orth Western Railway are divided into grade., "that is, whether it '8 the, 
nature of duty, importaDce of trains, responsibilities, or allything elll~  
.' ' . , 

t An.wer to this qnestion Wid Oil the table, the qn8ltioner being .bent. 
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, ,fbi JIoDoarable -.Il .&ILdr.w 0lDw: The cJasBification of guards into 
.pdeslias'refiY'ence to .the work to be done. Second guards are not placed 
.:in cltarge of trains. The division into the other grades has a .g,eneral correa-
'~ence with the classification of trains, the highest grade being normally 
.employed, for example, on mails and fast express trains. But it is riot 
practicable to confine such gua.rds entirely to such work and t~ere. is no 
-completely rigid line between the duties 8ssigned'to guaTds iDgra8ee .bov~ 
'the lowest. 

GU.AJLDB Olf TBB NORTH WB8'l'lIB.:R .u A.~. 

ua! •• 1I'dar Sua, "ll: Will the Honourable Member fQl' ~a s 

4)lease state: 

(a) wh~ther it is a fact that RUards on the North Western Raihvay 
are not given promotions to higher pay in grades than Rq 115 

.:r 'and Rs. 68; 
",'l(l('(b) the minimum and maximum length of service on' Rs': 115 

and on Rs. 68 respectively, of a guard awaiting promotion 
to higher pay in grades; 

(c) the number ~f staff blocked on Rs. '115 and Rs. 68, respectively, 
and 

(d) the reasons for such block? 

IftIe B0D01ll'r.bl. Sil ADdrew Olow: (a) These are the maxima of grades 
'II and III on the old scale and are therefore drawn by guards who have 
:reached that stage and do not secure further promotion. 

(b) and «('). I have called for the information and it will be furnished 
to the House at a. later date. 

(d) The Honourable Member is referred to part. (c) of the information 
1aid"'on the table on the 14th February, 1939, in reply to hiB starred ques-
tion No. 1576 asked on the 29th November, 1938. 

:POST ~ .. TBB SlJPBII,Ilft'DDDT OJ' POST OFJ'lCBS, AlrIBALA. DIvISION, HELD BY 
MmmBBB OJ' On FllIILY. 

160. ·.aulvi .ubammad Abdul Ghani (on behalf of ~Iaulana Zafar Ali 
Khan): (a) Will the Honourable Member for Communications be pleased 
to state whether it is a. fact that the post of Superintendent of Post Offices, 
formerly Simla, now Ambala Division, has been held by the members of a 
t;ingle family of Jullundur for the la.st three generations a.nd the present 
'Superintendent belongs to the same family, inasmuch as the first of the 
-family, was, on retirement, succeeded by his son who on retirement was 
succeeded by his younger brother and now a nephew of his is holding 
.charge of the Di:vision 1 
(L) If the am;wer to part <a) be in the affirmative, will Govet'unltmh 

please state the reasons why such a thing has been allowed to continue for 
,so 10ng1 
. IC) Will Government please state how far the nppointment of the 
1>respnt Superintendent to the said Division ia justified 1 
(d) Are Government prepared to replace the present u erint~ndent 

immediately by a.nofber Superintendent? 

t.An~~er to thi. que.tion laid aD the tahle, the u ltio~ bein,abaent. 



, "n~ ",,~~abJ~ ~,;Andrew ,Olow: (~  ,The facts are not exactly 8S 
;stated by the Honourable Member. During the last thirty years, there 
have been two members of the same family who have been in charge of the 
bimla Postal Division; the first one from 1009 to 1919 .. nd the second one 
nom 1919 to 1921. The present u e~ntendent of Post Offices Ambala 
Division, who is the son of the Superintendent who W8S in charge of the 
Simla Division from 1909 t,o 1919 was -posted to that Division in April 
1988. 
(b) Does not arise. 
(c) Government have no reason to believe that the appointment is not 

iully justified_ . 

(d) There are no grounds for so doing. 

~. ,Kuhammad .a~: May I know, witb regard to this post, 
whether it is considered to be an appointment to be tilled by competition or 
one which is considered to be a hereditary post? 

The Honourable Sir Andrew Olow: It is not-considered to be a heredi-
tary post at all. 

111'. Kuhammad Nauman: But then it appears so. 

Mr. President (The Honourable Sir AbdurRahim): The Honourable 
Member cannot argue. 

Dr. Sir Ziauddin Ahmad: ~la  I ask one question if the Honourable 
Member is in a position 1.0 answer it? May I know who the per&ODl were 
wh,o occupied thes", posts between 1921 and 1988? 

The Honourable Sir Andrew 01ow: I have not got such a statement 
here, but I cun assure the HonourablE' ~rember that I did look at it and 
that it contains the names of Europeans or Anglo-Indians and I think 
at least one Muslim. 

~aulvi Muhammad Abdul Ghani: May I know whether all these 
S'uperintendents from amongst the same family were appointed by direct 
recrultment or by' competition? 

The Honourable Sir Andrew 0J0w: I do not know whether they were 
made by recruitment or by promotion. 

'llaulv1 Muhammad .Abdul Ghanl: May I know whether it is, in the 
pub1ic ihterest, desirablE! to place a division in the charge '6t persons of "the 
SBme f~mil  

The lIonourable Str Andrew Olow: I can see no objection at all to 
a inti~ l in' '1008 a mhn who is a son of a gentleman who last held the 
appointment in 1919. 

PBoDtTOTIOW OJ' MEDICAL CBBTDICA.TlIIS BY SUBORDIN.A.TlII RA.ILw.A.YOiTlcur.s. 

151 ••• tan Ghulam Jta4ir Muhammad ShahbaD: (n) Will the Honour-
able Memherfor Railways be pleased to state whether it is a fact thf;t 
railway employees on tate ma~a ed ail~  are supposed to produco 
aickneas certificates from the raIlway ~cal a~~  
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Q>} If the reply to part (a> above be int ~ 'dftitniativ~,.~t c 'te. 
fl'".JIJ1 the followillg also accepted: . I  • 

(i) 'Government dooilol'W, 
(ii) doctors of local bodies, and 

(jfi) regia-tared. practitioners? 

,"f,"1 

(C;) Is the Honourable Member aware that in all other Governmf'nli 
Dt'partmellts or eYeD courts, certificates from officeN mentioned in p£\rt 
(0. l\bove Are alloepted? If so, what objection should "the. railway admi· 
l~trQtion  have m not accepting a certificate from ~uch medical officers? 

(d) Is it Q fa\llj that no railway employee is bound to undergo the trent-
m~nt of a railw8V medical officer, and he is free to have medicine or trPQt-
.t from any "doctor? If so, what objection is there to accept cert,i-
tieiIe;: from· officers mentioned in part (b) above? 
(e) Do the railway doctors countersign certificates given by Government 

O!' private doctors? If so, what is the consideration 'for such count'U'· 
lIignature? 

(f) Does the Honourable Member approve of tbe neeessity of counter-
sJ~nature of certificates issued tby the Civil Surgeons or such highly qualified 
medioal &Uthorities? Ifea, why? . 

The BODourable Sir .Andrew Olow: (a) Yes, except in the case of staff 
whose residence is beyond t,he jurisdiction of a railway doctor. .. 

(b) 'Yes, in the case of railway servants residing beyond th~ jurisdiction 
of a railway doctor, with the proviso that the competent authority may 
accept the certificate or refer it to the District Medic.al Officer for advice or 
investigation and then deal  with it as circumstances may require. 

(i:l) The answer to the firHt part is in the negative. The latter part does 
not arise. 

(d) The answer to the first part is in the affirm~tive. As regards the 
latter part, railway doctors have  experience of the conditions under which 
railway staff work and are in a much better position to say when leave on 
medical certificate is required than outsiders. 

(e) The answer to the first part is in the affirmative. A railw&;1 dector 
does not receive any specific remuneration for this, duty. 

(f) As·regards the first part, I presume the Honourable Member refers 
to medical qualifioations. If so, the answer is in the negative. The .latter 
part does not arise, but I would refer the Honourable Member to my pre-
decessor's reply to a cut motion moved by Mr. N. M. J~shi ~:m 21st Feb-
ruary, 1938, in the first paragraph on page 905 of the LegIslative Assembly 
Debates for that day. This explains the importance which. Railway Admi-
nistrations attach to certificates from their own doctors. 

Mr. LalchaDd .ava1nl: May I know from th~ Honourable Member 
that, in case a competent Ci~l Surgeon outside .the Railway Department 
gives a certificate, and if there is no objection or rather any doubt about 
any authept&city of it, then '~l tJIe Honourable .i~ eniber advise the 
Administration that; Pllly ~. those cases' of course,' they need not.· refuse 
those certificates but ~ D'lay accept them? .  . 
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TIle Honourable Sir ADdrew Olow: Will the Honourable Member 
"kindly repeat his question? . 

Mr. Lalch&Dd .avalrll: May I know if a certificate from an outsider 
'doctor who is already competent as a Civil Surgeon is produced for the 
illness of an employee, and when that is forwarded to the head office or 
to the D. M. 0., then the D. M. 0., if he is in doubt, then only he 
--should reject it, but that otherwise there should be no objection to 
"accepting it when he is satisfied that the man is ill,-that !is, he should be 
:given at least that discretion? 

'!'he Honourable Sir Andrew Olow: No, Sir, I do not think that. I am 
afraid the answer to part (f) of the question was not clear, because my 
.own view is that there ought to be a countersignature even when the 
offioer is well-qualified, for the reason that the railway doctors are natural-
ly specialists in this line and are very often acquainted with the previous 
medical history of particular men. 

Mr. Prelident (The Honourable Sir Abdur Rahim): Next question. 

_ALLoWANCE A.DlIrIISSmLE TO GoODS CI.lmxs IN TRANSIT DUTY ON TBlII NOBm 
WESTJIBN RAILw-'.y. 

152. ·lIian Ghulam ltadir Muhammad Sh&b.ban: (a) Will the Honour· 
able Member for Railways be pleased to state whether any allowance is 
:admissible on the North Western Railway to Gooas Glerks employed in 
·transit duty? 

(b) If the reply to part (8) above be in the affirmative, is such allow-
·anoe paid to Parcel Transit Clerks? If not, why not? 

The Honourable Sir Andrew Olow: (a) Yes. 

(b) The answer to the first part is in the negative. As regards the 
'latter part, the duties performed by parcel clerks who do transhipment 
work are not of such an arduous nature as to warrant the grant of addi-
tional pay. 

:STATION MASTEBS, lIITC., FAILING IN VISION fiST Olf' 'l'Il'iD NOBH wJDiTJm.w 
RAILWA.Y. 

158. ·Mlan Ghulam ltadir Muhammad Sh&h.b&n: (a) Will the Rouour-
able Member for Railways be pleased to state whether any Station Master 
or Assistant Station Master failed in vision test examination during the 
last taree years commencing from 1st April, 19861 .. ~ . 

(b) Have they been provided with suitable appointments? If so, what 
is the average reduction in their. ~molut t.s  ..' , 
(c) What steps does the Honourable Member .propose·to ta ~ t() ensure 

·that the percentage of reduction in wages in the new post for the;VisioDed-
iailed em lo ~es is reduced to the nlinimum? . 

The Honourable Sir Andrew Olow: (al and (b). I regret fibat it is 
:impracticable to carry out thereBearches necessary to ,supply t~ ~fo na
-tion asked for by the Honourable Member, but I can assure him that as far 
.as State-managed Railways are conoerned every endeavo~ is made . t.o 
.employ in some other oapacity an employee whoh.aa -failed' in a eriod~cal 
.examination of this kind f()t his own post. " . 

'Jl 
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.' (c) 1 h~ve no ·ste.ps in contemplation. The percentage reduction in 
wages in the casEr of an employee who, having failed medically for one 
.!:eategpry, .is, ~ lo ed in some other category, is dependent mainly 011 ~he 
:Incanci~a.railable at the time of his failure to pass the medical 
., examination . 

. Mr. IIIlchlad B.alrli: The point that is being made out in this ques-· 
tion ia that if theIr vision is found to be defective, they are not given ap-
pointments which carry reasonable salaries: they 'are given appointment 
which carry low salaries. Will the Honourable Member ask the Railway 
A-dtninistration ,to consider that point and give them suitable pay? 

'l'beBOIlOUl'ab1e Sir Andrew 01091: No, Sir. I have said the appoint-· 
'1nf,rits must naturally depend on the v8cancieR available and t could not 
:''ifossibly promise ,posts' of equh·alent status or pay. 

MEDICAL OJ'J'ICBBS CONSmBlLED TO BE IN INDEPENDENT MEDICAL CH.uIGE ON: 
THE NORTH WESTERN RAILWAY. 

:1'" I," .  ] .. 
1M. *JI1&n Ghulam ltadir Muhammad Shahba.n: Will the Honourable 

Member for Railways be pleased to state: 
, r .• 

(a) whether the Chief Medical Officer, North Western Railway, has· 
decided, 'under rule 501 of the State Railway Establishment· 
Code, which Sub·Assistant Surgeons or Assistant Surgeons on 
. his railway are to be considered as in independent medical 
charge; if ElO, whether the Honourable Member will please lay 
on the table of the House a statement showing the names of 
those stations; and 

(b) whether an Assistant Surgeon at a hospital where a Divisional 
Medical Officer is stationed, is considered to be in indepen-· 
dent medical charge of the hospital? 

'/11:': ,,'!N' ~ SIr ~w ~:, (a) The answer to the first part is 
in the negative, as there are np..t\.saistant Surgeons or Sub·Assistant· 
SurgElQDs in, independent medical charge on the North Welltern Railway. 
'Thi! lidter' part does nOt arise. .  . 

',,:: ~  No. 

RULBS BEGARDINO Cr..A.88D'IOATION, CoNTROL AND APPEA.1. OJ' NON-GAZETTBJ).. 
,! B.uLWAY SavANTS 0. STATlil RAILWAYS. 

1&1. -llian Ghalam Ka4lr .nhammy Shahb&D: (a) Will the Honour-· 
"abl~, .Mer;nber for RaiIwe.ys be pleased to state whether the Governor 
'!Gerleral in Council has framed any rules regarding classification, ~ciJ;l.tJ:ol 
and appeal of non-gazetted railway 'Servants employed on the State Rail-
.w~ s, ."ide direction Appended to t.he ae~r~t r; of ~ te, "Railw!loJ' ~~.rvioes 

':(~aJti catidl  Control and Appeal} 'Rules" Of i8? n 10', ."1t6ve these· 
. 'rulh been publi8hed in the' Government of india Gazette? If not; '.hy 
",io'? ' " ,: " , 
, .1 \' . ~ •. Ii, .i. "1 ,:.: j' .' ~ ••.. I~ :-I: 

" (~ . If. th~ ~  to .the -seoond part ~ part ~ . "bova l>e in t.~fI Ii~J . 
",ill the Honourable Member please ~er to· the specific Dotifioati()D. Ill. .0' 
Oo-y,ernment of India Gazette? ' 
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'the KOIlOUl'able Sir Andrew Olow: (a) arid (b). The . answer to the 
first part of (a) is in the affirmative. The Governor General in Council has 
issued orders regulating the discipline and rights of appeal of non-gazetted 
Railway Servants; these have not been gazetted, but are embodied in 
rules 680 to 718 of the State Railway Establishment Code which is a 
priced publication. As regards classification and control, the Governor 
General in Council has delegated his powers with regard to non-gazetted 
Railway Servants under the Railway Department Notification No. 089-F, 
dated the 15th October, 1986. 

NON-GRANT OF CASUAL LEAVE TO INFEBIOR AND DAlLY-RATJCD. STAFF ON STAB 

RAILWAYS. 

t158. *J(ian Ghulam K:adir J(uhammad ShahbaJl: (a) Will the ono~r

able Member for Railways be pleased to state whether railway employees 
on the State-managed Railways in inferior and daily-rated services are 
entitled to cnsualleave? If so, how much per year? 

(b) If the reply to the first part of part (a) above be in the negative, 
will the Honourable Member be pleased to state the reasons for not grant-
ing any casual leave to inferior and daily-rated service staff on State-
managed Railways? 

'the Honourable Sir Andrew Olow: (a) and (b). Casual leave is not 
recognised and is not subject to any ruleR. It is a concession and the 
amount of such leave and the conditions under which it is granted are at 
the discretion of General  Managers. In the case of daily-rated staff in 
workshops, it IS ordinarily the custom. to grant paid holidays and not 
casual leave. . 

PRoVISION 011' A RADIO STA'l'ION III As8A.K. 

167. *lIaulvi Abdur Ruheed OIIaudhury: Will the Honourable Member 
for Communications please state: 

(tV the number of licensees of radios in Assam; and 

(b) whether Government propose to have a radio station in Assam; 
if not, why not? 

'the Honourable Sit' Andrew Olow: (a) The number of licences in force 
in the Province of Assam on the 81st December, 1939, was 1,545. 

(b) No. The Province receives a satisfactory serviee 'from the short-
wave station at Calcutta. which broadcasts A.ssaDlese items also. Broad-
cas,ts from the newly establish~d station at a c,,;~oldd .also:Fov8 .tis-
-factory. .. .  . 

. Mr. ·LalchIDd .&vaal: In view of the faot that the· number of these 
ltceriees has been ~ncreased to a very great extent, may I a8k if tlle Hon-
ouri.bl~ ·Memberwill reduce the .priceof these licences' 

~·. oura e 11r hdlewOlow: I lubntit that hardly arises out of 
'llhia ~estibn. .. .  .  . .' '. !  : 

J t .J • 

t Answer to thi. quat.ion laid on the table, t.he q ..... rlaiDa, ubau&ed .. 
qaot&. 

81 
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llaulvl Abclur Buheed Ohaudhuq: May I ask, Sir, whether the in· 
crease in the number of licences does not justify the opening of a Radio 
Sta1;ion in Assam? 

The Bonoarab1e Sir ADdrew Olow: No, Sir. If the Honourable Mem-
ber will multiply the number of figures by 10, he will get a 'sum of about 
Rs. 101000 and probably a part of that is paid for the advantage of 
listening to foreign radio stations. The Honourable Member will realise 
that that will not be enough for the maintenance of a radio 8tation in Ass8JJl. 

DIsmIcr BoARD'S CoNTBOL OVER RAILWAY LAKDS AND ~I G  IN A 
DISTBIOT • 

• 158. -Jlr: 'Umar AI)' Shah: (a) Will the Honourable Member for 
~wa s please state whether it is a fact that the Railway lands and build-
iqsa in a civil district of a Province arE.' within the powers and duties of the 
District Boards? 

(b) Is it a fact that construction, repair and maintenance of roads on 
those lands and generally the impro"ement of communications to those 
buildings are done by those Boards? 
(c) Is it a fact that construction and repair of wells, tanks, water 

works and drainage works and the supply of water to those buildings are 
done by those Bows? 
(d) Is it a fact that those Boards provide for vaccination, sanitation 

and schools for the education of the railway staff residing on those lands 
and in those buildings? 

The BODoUl"&ble Sir ADd.rew Olow: (a), (b), (c) and (d). Sir, this ques-
t.ion is of a very general nature and I can give only a very general reply. 
In many places railway lands and buildings are situa.ted within the juris-
diction o~ district boards and in !:lome of these, railway administrations and 
railway servants benefit, directly or indirectly, by the activities of the 
boards in providing the facilities or amenities to which the Honourable 
Member refers. There is, however, a large number of places-I may men-
tion particularly raHway colonies-where it has been found nec!essary in 
the interest of the railway administration and its employees, to provide 
these at the cost of railway revenues. Taxation 6f railway property by 
district boards is regulated by section 135 of the Indian Railways Act, 1890, 
and by .ection 154 of the Government of India Act, 19815. ' 

PBoP08A.L '1:0 DD'OS'-A OBTAIN TAX 011 B.uLWAY EIIPLOYllIES AT OBTAIN 
. STA.TIOliS IN TIIlII UlUTlIID PRoVINOB8. 

lD. -Mr. U'ma.r .11)' Shih: Will the Honourable Member for Railway. 
please state: 

" . 

(a.) the date on wbichthe District B08rde.:ft..iIardoi,Shabjablllpur 
. and Sitapur" in theU.pited Province. framed propoul. to 

impoae a tax undersectron lOS (b) of the UDit,ed Proviaoes 
District Board Act No. X of 1922 on railway employees 
reai~  -9Il ,lands, and i ~, ~i ~ :'1' ~'~'Jl' l'al 
area of those districts by alSessing the pay and all.w~ .. lof 
tboae employee&, .• y. a reaolution al required by ~tion "l1~ 
·oftha~ Aot; , :,i .' . . ,: " '. ~ 
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(b) the date of the gazette in which the resolution of those Boards 
was notified, as required by section ~ (2) ,o~ that, Aot; ,.nd 

(c) the date of the communications from those Boards to the r ~
way staff as required by section 126 ·of t~at. Act; and If 
available, to lay on the table those commuDloatlons? 

'.l'he Honourable Sir Andrew Olow: Government have received no parti-
culars of the action mentioned by the Honourable Member. The ~ailwa.  
authorities are not concerned with taxes of i!. personal nature (1I~ th'lil 
instance'the "tax on circumstances and ,property")  payable by raIlway 
employees to district boards under provincial Statutes. 

Dr. Sir Zlauddln Ahmad: May I ask whether a railway officer living 
within the railway precincts is liable to the District Board taxes? 

The Honourable Sir Andrew O1ow: I imagine that he 'is in some cases. 

VNSTARRED QUESTIONS AND ANSWERS. 

GUARDS ON THE NORTH WESTERN RAILWAY. 

26. Sardar Sut Singh: Will the Honourable Member for Railways 
please refer to the reply given to part (b) of starred question No. 1849, 
asked on the 28th March, 1939, and 

(11) lay a stat.ement showing the number of posts of grade IV of the 
Guards on the North Western Railway, abolished and the 
corresponding increase of posts in grade III made, since 1985; 

(b) state the reasons for not carrying out the assurance given to the 
staff in the administration ~s circular No. 522-E.I199, dated 
the 12th August, 1936, viz., "with corresponding' increase in 
guards grade III posts"; and 

(c) state the action taken by Government in securing the beneSts to 
the staff by fulfilling that assurance; if no action has been 
taken, why not? 

The Honourable Sir Andrew Olow: I have called for information a:nd 
will lay a reply on the table of the Rouse in due course. 

GUARDS ON THE NORTH WESTERN RAILWAY. 

J:I. Sardar Sut Slnp: Will the Honourable Member for Railways 
please lay a statement ontbe table of the HOulllt, sbowinS .the e ~~' .lt  

of old grades of guards on the North Western Railway with the new.pd"!l 
of u~ds introduced from 15th July, 1981, together with the' number Of 
Pl)lts in each grade? 

The Hoaouable Sir Andrew Olow: I have called for information and 
will lay a reply on the table of the House in dueco.use .. 
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GUA.BJ)S ON 'alB NOBTH WBSDQ RAILWAY • 

.... 1 .. II. StalldG' Sat Slqh: Will the Honourable Member for Railways 
reate S te: 

(a) whetb:er it i~ a, faot that the General Manager, North Western 
Railway, lDvlted applications by 14th February 1940 for t.he 
oa~ of guards, ra in ola .. I, 8I'ad.e n, 6/j-5i2 e~ 85, 
eqwvalent to gratte ill (old), and 11 olass 1, grade I, 
~0  years-60, equivalent to grade 11 (old)]; 

'" 'J 

(b) the actual number of vacancies in each grade on the date the 
applications were invited; 

(0) the rules under which applications for posts in class I, grade'n, 
equivalent to grade III (old) (highcst existing grade of guards) 
were invited against normal channel of advancement from 
grade below; 

(d) the date on which the General Manager has declared and commu-
n~cated to the present staff awaiting advancc~ent from grades 
below, as inefficient, incapable and unfit for advancement; 
and 

(e) the reasons for placing the new entrants upon the heads of those 
who haTe already rendered service to the administration and 
have been considered fit for promotion before? , 

fte Honourable Sir Andrew Olow: I have called for information and 
will lay a reply on the table of the House in due course. 

BmULA.T10NS l'BBSOBlBING PUNISHMENTS FOR OFFENCES UNDER THE INDIAN 

R.uLWAY8 Am, 

•. 1Ir. Umar Aly Shah: Will the Honourable Member for Railways 
please state the regulations under which offences against rules made under 
sE:'ction 47 of the Indian Railways Act, 1890, are punishable and the 
nature of punishment permissible by those regulations? 

fte Honourable Str Andrew Olow: I would refer the Honourable Mem-
ber to rule 418, Part I, and rule 21, Part II, of the 'General Rules. for 
all Open LilleR of RailWAYS in British India, notified in the Railway De-
partment (Railway Board) . notification No. 1078-T., dated 9th March, 
1929. A copy of this is in the IJibrary of the House. 

AMENDMENT OF SECTION 60 OF TIlE C9DE OF Crvn,. oC ~ . 

:-:80. 1If. Umar AlJ Shill: Will the Hottourable' Member for Bailways 
plMtie refer to section 60 of the Code of Civil Procedure; Act No. V ~f 
1~, as amended by Act No. IX of 1987, and state whether it iii a fact 
that an amendment was sought by the recommendations of the Boya:l 
Commission on Labour? 

'J. i ~::, ,!:: .~ ... ~ 

'!be Honourable ·81r AD4rew' Glow: The answer is in the affirmative. 



UNSl'ARBED QUESTIONS AND ANSWDS 661 

~Alf  01' TBJII ROAD BUlOTlNG noM BBIDGJ: TO Goq:oS SHU .1.'1' ~ 0_._ .... , .. 
~Al .. 

81. JIr. "O'mar AI)' Shah: Will the Honourable Kember for Railways 
I!Please state: 

j  " 

(a) who the oompetent authority is who maintains the roacl running 
from bridge to goods shed at Delhi Shahdara, North Western 
Railway; 

(b) what the condition of that road is during and after rains; .. alld 

(c) what aetion has been taken to repair that road; if no action has 
been taken, why not? 

The Honourable Sir Andrew Olow: Euquiries ~e being made and a 
reply will be laid on the table in due course. 

INADEQUACY OF WAlTING ROOM BEARERS AT CEBTAIN STATIONS ON TBJII EAST 
INDIAN RAILWAY. 

82. JIr. l1mar Aly Shah: (a) Will the Honourable Member for Rail-
'ways please state whether it is a fact that only one waiting room bearer 
-during twenty-four hours is ro~ded at waiting rooms of stations other 
than Moradabad, Allahabad, Lucknow, Dinapore, Asansol and Rowrah 
stations, on the East Indian Railway? 

(b) Is it a fact that great inconvenience, in respect of "calls" for arrival 
-of trains during night for which passengers are waiting and asleep, is felt 
by the travelling public? 

(c) Is it a fact that the bearer is required to look after two or more 
I'ooms at great distance from each other; and he can be of no aaaistance to 
-tavelling public using any of the rooms? L. 

(d) What action has been taken to provide convenience to the travelling 
Ilublip? If no action has been taken, why not? 

The Honourable Sir Andrew Olow: (a) I understand that more than one 
waiting room bearer is employed at a number of stations other than thos8 
mentioned by the Honourable Member. , 

'.~~ , 

(b) As far R8 can bei ascertained, no complaints haye been received qn 
this account. '  . 

, '(e).As the question. does not specify the station to'which-the--Hd1i.our-
able Member refers, it is not possible to reply. " 

(d) Does not arise. 



MESSAGE FROM THE COUNCIL OF STATE. 

' ~ of the Alllmb11: Sir, . the 'folloWmgMessagehaa beeD 
received from the Council of State: 

"Sir, I am directed to infonn you that the Council of State at it,a ~otil1i held, 
OIl the aBnd February, 1940, agreed without any amendment to the fonowing .Billa 
which W8re_ paued by the Legislative Assem.bly at ita meeting held OD the· JJiWa 
l'ebruary, 1940, _ely: 

(1) A Bill to provide for ·the registr • .t.ion of certain' European Britilh aubjecte; 

l2) J..' Bill to provide for the imposition of 'restrictiona OIl foreigners; 
(3) A Bill to provide for the retention in .ervice of certain perlOns enrolled for 

aervice in the Royal Indian Navy; and 

(4) A. Bill to extend the operation of the criminal law to olrenc.. commit.ted OD· 
lbipe or aircraft. regiltered in British India wherever they may be." 

ADANGEMENT RE DISCUSSION OF THE RAILWAY DEMANDS· 
FOR GRANTS. 

Ill. PrtIidlDt (The Honourable Sir Abdur Rahim): With reference to 
the diacuasion of the Demands for Grants, which, the Chair believes, will: 
take place tomorrow, it is usual for the Parties who want to discuss these· 
demands to come to an agreement as regards the order in which certain: 
cut motions will be taken up. The Chair would like to know whether, on,. 
the present occasion, any agreement hus been arrived at, so that the-
Government might be in a position to deal with the different cut motions· 
which will be discussed. The Chair is given a statement showing the· 
arrangemt:nt which the European Group, the Nationalist Group and. t~e 
Muslim League Group han' agreed to among themselves. The Chall' IS, 
no~ sure whether the unattached Members were also consulted and whether' 
they have agreed to this arraugement. The Chair will read out the terms· 
of the arrangement that has been arrived at so far. It runs thus: 

"00 Saturday, the 24th, before Lunch. the European Group will move their cut. 
motion and after Lunch till 4·15 P.X., the Congress Nationaliata will move their cut 
motion. 'ThAn, at 4-16 the unattached Member. will begin their motion. and OIl 
Monday, the 26th, till 12 ,Noon, they will fiDUh thf'ir motiou. Then, 011 onda:r.~ 
from 12 Noon to 5 P.X., the Muslim LeaJIUe Party will move their cut motiona." 

1If ..... 10lhl (Nominated Non-Official): As regards the unattached' 
Members, as my motion comes first, I wish to move a cut motion u~ 

forward the grievances of the railway employees at 4-15. I do not know' 
how long this motion will last. I hope I will be allowed to contin'lJ& it.. 
till 12 Noon on Monday, the 26th. ' 

JIr. PrllldlDt (The Honourable Bir Abdur Rahim): The Honourabt. 
Member haa 45 minutes on Saturday Imd ~bout an hour or alightl,. 1 ... 
than an hour on Mondily. ' 

JIr ..... lc.ld: The discussion avery important aDd I may _b ... 
whole time. " 

( &82 ) 
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Mr. Prtal4ent (The Honourable Sir Abdur Rahim): The Ohair hopes 
the Honourable Member does not mean all the three days. At any . rate, 
the Chair does hope that the Parties will come to an agreement, other-· 
wise it will not be in the interest of proper discussion of the debate. 

Sir Mubammad Yamla lDwl (Agra Division: Muhammadan Rural): 
Mr. Joshi does not object to the arrangement. .He only says that he may; 
take the whole time allotted for the unattached Members. 

1Ir. PreIldlllt (The Honourable Sir Abdur Rahim): What &bout the-
time-limit for speeches? 

Mr. J. D. Boyle (Bombay: European): I suggest that we should haV8' 
20 minutes for the Mover and 20 minutes for the Government Member 
and 15 minutes for other speakers. 

1Ir. Pruldlllt (The Honourable Sir Abdur Rahim): As regards the-
time-limit. the Ohair understands that 20 minutes will be the time-limit. 
for the Mover and 15 minutes for other speakers and 20 minutes for the-
reply of the Government Member. That is the arrangement, the Chair· 
takes it, that will be observed. 

THE INCOME-TAX LAW AMENDMENT BILL. 
The Honourable Sir Jeremy Raism&n (Finance Member): Sir. I beg-to. 

move for leave to introduce 11 Bill to amend the law relating to Income-· 
tax. 

Mr. Prel1dent (The Honourable Sir A.bdur Rahim): The question is: 
"That leave be gl'anted to introduce a Bill to amend the law relating to Income-

t.:z: . ., 
The motion was adopted. 

The Honourabie Sir Jere'lllJ BNRD1u: Sir, I introduce the Bill. 

THE RESERVE BANK OF INDIA (SECOND AMENDMENT) BILL. 

The Honourable Sir Jeremy ltaiIman (Finance Member): Sir, I move-
for leave to introduce a Bill further to amend the Reserve Bank of Indiat 
Act, 1934 (Second Amendment). 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce IJ. Bill further to amend the Reserve Bank of, 

India Act, 1934 (Second Amendment)." 
The motion was adopted. 

The JloDDQI'able Sir Jeremy Balsman: Sir, I introduce the Bill. 

THE INDIAN COINAGE (AMENDMENT) BILL. 

Mr. E. San!lva Bow (Government of India: Nominated Official): Sir,. 
I move: 

"That . the Bill fu~... to amend the Indian Co~,. Act, 1906. be taketi into. 
GODIIidentioD;.. -
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[Mr. X. Sanjiva Row.] • 

. Sir. the main object ~f this Bill'is economy in theuae of Inver for 
oourrimcy purposes. As the House is aware the Government of India 
'introduced niokelfour anna piece in 1919, but it never became popular 
'Owing to the fact that it wall easily counterfeited and so its coinage was 
estopped with effect from 1925. The question of a sub.tibate far tile nickel ' 
"four anna piece did not arise till now as the demand for this coin has been 
very low during the last' few years. For example, during the last tea 
sears, there has been 0. net return from circulation of the four anna pieces. 
But DOW' the 'Position has changed. With a rise in comm~. rices &nd 
:increase in trade, the demand for four anna pieces has increased consider'-
:ably,and we had to coin a large number of these coins !luring the current 
,year an~ it. is estimated that a still larger supply will he n~ce ar  during 
the next year. ,The present fineness of four anna pieces is eleven-twelfth-
,silver and one-twelfth alloy. To coin such a large number of pieces with 
-the presant fineness will be wasteful. At the same time it is not.,eairable 
that wel,should take to the retrograde step of reverting to the old four anna 
nickel,)itace. The Government of India, therefore, propose to coin a new 
iour' an_ silver piece with half silver and half alloy. Coins of this fine-
ness were introduced in England hy the Coinage Act of 1920 and they have 
'been in use there for several years very successfully. The weight, size 
:and shape of these coins. will be exactly similar to the present four anna 
piece; the only difference will be that the ring will be a little sharper. 
;Sir, I move. 

JIr. Prlllclmt (The Honourable Sir Abdur Rahim): Motion moved: 

"That. ,be Bill further to amend the Indian Coinage Act., 1906, be taksJI into 
-considerat.ion ... 

Kr. Knha.mmad Bauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Sir, I have heard very carefully to the short speech 
which the Honourable Member on b('hl1lf of the Government made in 
-connection with this Bill. He said that the present four-anna silver bit 
-contains one-twelfth alloy and eleven-twelfth silver, whereas under the 
new proposal it will contain half silver and half nickel. He has described 
it as necessary because the demand for four-anna bit has increased, because 
:more use has been found by agriculturist; whose prices of agricultural 
·commodities have increased. I do not know whether the Government will 
oome forward later on with a proposal of a like kind with regard to eight 
,anna silver ooins and one rupee silver coins, as well. What is the idea in 
reducing the sih-er content of four anna token and introducing more nickel 
content? It is admitted by everybody that silver is a stab!e exchange_ 
The'Honourable Member alluded to a certain Act in EngIapd under which 
they also made the (lame change there in the pellny token. I could not 
'really follow what he meant to convey. I should like some information 
'from the: ~nourable Member why h~,re~~ed to ~e coinage in Engll!ond. 
"Under the CIrcumstances, we do not S$e any neces~lt  fort'HeGovemment 
to make this change as a matter 'of course. If we accept this measure, 
later on we maybe 'compelled 'to accept a eimilarmeaB'Ure with regard to 
.eight anna and rupee pieces. Sir, I oppose the Bill. 
'-.'. r _ ,I 'n' ,') .>. "'t: 
JIr •. LIlch&lld Bavalrat (Sind: Non-Muhammadan Rural): Sir, i~ jsa.1aCJ 

'110_ ~~ to, me why, sil"er conte,nt is .being reduced ,in . t~e sil:ver ooin. 
'This means that more alloy will be put in the coin. What IS the HUon .. 
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this change? Will not the agric.ulturists suffer on account of the lower 
ratio of silver in the four aima coin. I should like to be enlightened on 
all these points. The Statement of Objects and Rea.sons is not cl~ar; ',! 

Mr. K. 8anjlva Bow: As I already said the main object of the Bill is 
~conom  in the use of silver for currency purposes. "  ' 

Mr. Lalchand ltavalr&l: And send it where to? 

IIr. K. Sanjlva Row: There is no question of sending it away, anywhere 
because the demand for silver is at present mostly in India. 

Mr. Lalchand Nav&lra1: Will the silver remain .in reaeJ;Ve?, 
J_ •  : 

Mr. K. Saojlva Bow: Certainly it will. , The 'other quea1ioa,whiohi'my 
Honourable friend asked was whether this will not affect the agriculturists. 
It will not affect them because the new four aUlla piece ,will h~ve1i1he~,, ,me 

value as the old four anna piece. Even the present four anna piece is 
only a token coin. We are introducing this new silver piece as a substi~~e 
for the old nickel piece and it. is certainly a step in the right directio;n. 
M.Y Honourable friend, Mr. Muhammad Nauman, referred to the Coinage 
Act of Great. Britain. What I said was that silver coins of this fineness 
were introduced in Great Britain by the Coinage Act of 1920 and they 
have been in use there for the last several years and they have proved 
quite successful. 

1Ir. Pre81dent (The Honoura.ble Sir Abdur Rahim): The question is: 

"That thl' Rill further to amend the Indian Coinage Act, 1906, be t.a.ken into 
considel·atiou ... 

The motion was adopted. 

Clauses 2 Hud 13 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill 

lIr. K. S&nJiva Bow: Sir. I move: 

~'That the Rill be paRsed." 

Kr. LalchaDd. Nav&lrai: Sir, I have still one more question. The 
~uantit  of silver is being reduced iIi the four-anna pieeea but.lIOt,m ·the 
rupee. Will the silver in the four four-anna pieces be equal ,to the ilil'V!e1' 
in a rupee? 

Some Honourable Kembers: No. 

, Mr. LalchaDd Navalrai,: In that case if I offer fo~r four an~ pieces to a 
man he may not take ,it i he will demand a rupee. So ,the foar.anOB 
poes will go out of use. 

Th. HonOurable Sir JarWll., p.a.Iaman (Finanoe Meinber):Sir, ,I am 
1Ifraid the Honourable Member is labouring tmder a somewhat 'elementary 
misconception. He does not seem to . have realised, what' 'is ,meant by a 
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iIoken OQin. A iIoken coin is a ooin of which the intrinsic value is no~ 
necessarily equal to the face value. Both the rupee and the four-anna 
pieces are token coins. It is quite unnecessary that there should .be or 
tlaat there shoul~ be maintained any cODstimt relation between the intrinsic. 
value of the four-anna piece and the intrinsic value of the rupee; and the 
suggeation which my Honourable friend has. imported is really quite 
irrelevant. I can assure him that there will be no difficulty about accept-
ing four f.o~ ann  pieces of the proposed ilneness in exchqe lor a rupee 
of the eXIstmg fineness, any more than there was when nickel four-anna 
pieces were being tendered in exchange for silver rupees. 

JIr. LIlcbancl .avalral: Then everythfng is going to be artificial. 

fte BOIlO1Ir&ble Sir .Jeremy kilmlll: It is artificial. 

~f  K. S. Bey (Berar: Non-Muhammadan): Sir, the distinction 
' .,~ a token coin and R coin having intrinsic value has been made 
cleal'. But what I want to know is, what is the exact profit which Govern-
ment are likely to make by minting these coins? Have they any idea of 
that? 

fte Bonoarable Sir "eremy Baiaman: That is not a sum which cnn be 
calculated; it depends on the demand of t,he country for the u~e of small 
coin. In tAle course of my budget speech in a few days' time the Honour-
able Member will obsen'e in one or t,wo places that I shall indicate the 
amount of profit which does accrue from the absorption of small coin. 
But the simple position in regard to this Bill is that there is a larger 
demand for these small coins, and alt.hough we have large silver reserves we 
want to make them go A~ far as posI'ible; !md it is merel~' wasteful to use 
more silver than is actually necessary in the constitution of a small token 
coin like a four-anna piece. 

JIr. PrtIld8nt (The Honourable Sir Abdul' Rahim): The question is: 

"That the Bill be paued." 

The motion was adopted. 

THE FACTORIES (AMENDMENT) BILL. 

'!'he Bonoarable Dlwan Blhadur Sir A. Blmuwaml Kuclallar (Member 
for-Commerce and Labour): Sir, I move: 

"That the Bill further to amend the Factories Act, 1934, for a certa.in punJOIe. 
be taken into con.ideration." 

This Bill is B very modest meBSllre and seeks only to' provide for one 
more facility, this time to children. The provisions of the Factories Act 
dealing' ;nth health, safety, children and registriti6n are proposed to be 
Btat1ltorlly applied to power factories employing from ten to nineteen er~ 

BODB, if any of those persons is not qualified to work as an adult; Under 
the Factories Act, Local Governments have got power to apply these 
provi,siona to any place 01' any clulr of. placet whe1'8 factories 4:1:npJ.oring 
l~t mn go per8OD8 a1'8 working. Under the present' Bill it i8 statutori., 
applicable· to -all eUch power faotoriet. . 
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The seoond power which is of slightly greater importance is the power 
given to Provincial Governments to extend the provisions of the Act by 
notification to power factories employing less than ten persons if anyone 
-of those persons is not qualified to work as an  adult. As I said, this Bill 
does not seek to go very far in the direction of amelioration but it is just a 
'Step in advance. The proposals were cirrmlated to all the Provincial Gov-
-ernments and most of them have agreed to them. Sir, I move. 

Mr. Presidet (The Honourable Sir Abdur Rahim): Motion moved: 

"That t.he Bill furt.her to amend the Factoril!l\ Act., 1934, for a certain purpoae, 
be taken into consideration." 

Mr. :1'. X • .Joshi (Nominated Non-Official): Sir, I move: 
"That the Bill be circulated for the purpoee of eliciting ':lpiDion thereon." 

Mr. Prel1dent (The Honourable Sir Abdur Ra.him): The Honourable 
Member has not mentioned a date by which the opinions should be 
1'eturned. 

Mr ••• X. lolh1: I am not pa.rticular about that. If Government are 
anxious about it, they may move an amendment. 

Mr. President (The Honourable Sir Abdur Rahim): But under the 
Standing Order some date has to be mentioned. 

Xr. :1' ••• Joshi: Then, let it be the 80th June, 1940. 

Sir, you may remember that sometime ago, perhaps last year, the 
Government of India moved a piece of legislation for amending the Fac-
tories Act or some such thing. At tha.t time I said that in my judgment, 
.after studying that Bill, the j>osition of the Government of India was like 
that of an unemployed barber. You know there is a proverb in the vema· 
cular languages that an unemployed barber engages himself in shaving a 
buffalo or, 8S it is put in my own language, he engages himself in oupping 
a wall for the proper distribution of blood. On this occasion I feel that 
what I said at that time was true then and is true today. Under the pre-
:&ent constitution the Government of India have the right to legislate on 
labour matters. It is true that the Provincial Governments also have that 
right. It is equally true that the constitution establishes Provincial Auto· 
nomy in. the various provinces of this country. On account of the 
establishment of Provincial Autonomy the Government of India feel that 
they are  practically functus offiaio as regards labour legislation. The 
Government of India have got all the paraphernalia of the Industl\es and 
Labo\ll' Department,-a.n Honourable Member getting Re. 80,000 a· year, 
.a Secretary on B.s. 4,000 a month, Deputy Secretaries and Assistant 
Secretaries and .. all the rest of them. Unfortunately, the Government of 
Inella, though they have got power under the Act to pass labour legislation 
and, . ~he machinery too, they lack courage and self·con1ldenoe with the 
result that they: are u.nable to produoe important pieces of legislation. 
But they have to prove to the public that as they receive, :fairly high 
salaries they must do som.ething, and, therefore, they have pibduoed 
this Bill..' ' 
I &Iri glad the Honour8:ble e~be~ haa tpe. courage to· ;'dmit~t . the 

Eill was a very Imodest one. It IS euphemistic language for ppng. th~t 
the Bill is a' usalelB one. I am really sorry that the GOvernment· o~,:J;ndia 
_auld ,waste:their time m intt'oduemg measUi'esof this ~~,. ~~. Qf 
utiUBiDg 11Mii' t~e for Utlllel'taking bolder meas~ . . . ',' I •• l' 
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Mr •• :1. An., (Berar: Non-Muhammadan): Would you advise him 
to withdraw the Bill? 

Mr ••• K. Joshi: I am advising him to circulate the Bill to elicit 
public opinion and not to withdraw the Bill. The Honourable Member 
in thA short speech he made just now tried to explain what the Bill is. 
This Dill seeks to make certain sectionE of the Factories ~ct applicable to 
factories employing ten persons or more but less than twet\ty persons. It 
does not apply to aU factories employing ten or niore but less than 
twenty persons, but only to those factories which employ power. T~ 

is one thing to be remembered, how the scope is being restricted. In 
the StatemeI)t of Objects and Reasons the Government of India try to 
give the impression that thE-ir Bill is based upon a recommendation of the 
Rola.l Commissi'On on Indiall Labour. Nothing of the kind. That Royal 
~ssion wrote II chapttlr on the subject of unregulated factories sild 
,.,.Aealt with two kinds of fuctories which re uir~d regulation and which 
.. not regulated at that time : factories employmg power and factories. 
notttimploying power or as they may be called workshops., The Royal 
Commission recommended that factories which employed' ten or more but 
less than twenty persons and which em lo ~d power should be regulated 
by some of the important sections of the Factories Act. They also made 
a separate recommendation that factories which did not employ power 
should also be regulated by another Act. 

In the first place, the Government of India have cut down the Royal 
(J()mmission's recommendation by half: they do not deal with those' 
factories or workshops which do not employ power, they deal with factories, 
which employ power and also employ ten or more but less than twenty 
persons. The Royal Commission recommended that important sections, 
of the Factories A.et should be applied to all factories employing power and 
employing ten or more but less than twenty persons. The Government 
of India's recommendation is that it should apply only to those f8'Ctories 
which employ children. If you have an opportunity, Sir, of reading the' 
report of the Boys! Commission, you will find that the Royal Commission 
itself has stated aE a fact, after making investigation for nearly two years, 
that there are very few fa<:tories employing power which employ children. 
You will now see that the Government of India first provide for regulation 
fA;)r factorieawhich employ ppwer, and then  they restrict the recommenda-
. ,ion by _ying that they will apply it only to those factories which employ 
children and not to all factories employing power, knowing very well that 
the Doyal Commission has stated that there are very few sooh factories 
in whi~h ohildren work. One may !eel that the Government of India's. 
thirst ior p.utting restrictions may be satisfied with these three restrictions . 
. Th.tis not so. They put further restrictions. The Royal' Ooliunisl!lion. 
,intended that when provision has been' made for regulating these factories,. 
thete~~tionshou~d apply to' all factories, automatically.. 'The. Royal: 
Com.D)l8awn made It very clear, . that the b~en of gettlDg. regulation 
: ~ l~ mu,t be thtowD; 'on tbe owner or occupier of the factory,. lJut; 
the Government of Indla thought that it would be too much,.too great 
~ . ' fm l~;, ,;th,erefore they wanted to ~ f~r ~ct1on., They, said' 
. thi~ ,:a~l, ~il1: ; Jl ~, a' ,~J' to all f~torie  automatically. , ,No. " IS.oan only 
,~.I'~' fJ~~ ~ ' Jns ~ctor g&ve .. ,'~otice tQ a particulM; factory .• ' The-
a t1 ~t '~Il~t r,,~,: nqt !ikel .. y t.o ,~,, , ;'a" l~ . • !fiDaga withiD tile-
~a for whlc~ ~ I~ ~ ' o1 ,ted., ...:ije ~ , '* ,.; partieularfutary ,aisplo,-
IDg ten or more bnt less than twenty persons and employing power also :: 
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he may observe that children are employed there. But how many 
villages, how many towns can he visit in order to see personally. or to h~ar 
from some one else that there is such a factory? Then he gIves notIce 
and then only this small Bill applies to that factory. 

I have already explained how very limited is thi:l scope of this Bill. 
You may say that even if the Bill is of limited application it will be of some 
use: "It is a small reform, but why not accept the small rerorm? .. A£ter-
a.n if it is a reform, it is a good thing." If, E:lir, I had felt that this 
Bill really mttkes for 0. reform, I would not have asked for circulation. I 
am rather in a hurry for reform, especially reform of labour legislation. 
in our country. So I would not have reoommended to the Legislature 
that the Bill be circulated. The fact is this: this Bill is unnecessary 
because in the Factories Act there is a section which provides power to the 
Locsl Governments much wider, a hundred times wider than the power 
which this Bill provides: and that is section 5 of the Indian Factories Act. 
Under section 5 of that Act, the Provinoial Governments have got power to 
apply either the whole or even a part of +he Factories Act. This Bill 
makes only a part of the Factories Act applicable 1:,0 some factories. 
IT nder section 5 of the Indian Factories Act, the Local Government 
Jo~sesses power already to apply the Factories Act either wholly or in part. 
as they like, either to factories employing power or not employing power. 
So, factories employing ten or morp. but less than twenty persons are 
covered by the power given to LoclIl Governments. Section 5 mQlieover 
makes the npplieation of th(~ Act uutOllllltic. A Provincia! Government may 
issue a notification that the Factories Act will apply to certain classes of 
factories, and the Act will apply. Under these circumli t oIlc~, . Sir, I 
would like to know from the Honourable Member why this Bill was 
necessary. Section 5 of the Indian Factories Act gives yO\} power, to e.pply 
either. the whole or part of the Act; it 8'lso gives you power to apply it to. 
factories worked by power or without power. 

Then it is somewhat difficult for me to understand the object ot the· 
12 N ON Government in bringing fOrylard this measure. The Govern-
o  . ment of India may say that this Bill applies automatically. 

It does nbt. As I have already said, it applies only to those faotories to-
which notice has been given by the Faotory Inspector. The Government. 
of India may say again that section 5 of the Factories Act gives power 
to Local Governments, and not to Factory Inspectors, and that will mak& 
a slight ~iff~rence. It is true, Sir, there is a slight difference between 
the ProvlDClal Government and a Factory Inspector. A Provincial Gov-
ernment is a Government Il'lld an Inspector is an pfficer of Government. 
I have no doubt that the Inspector can act a little more promptly than· 
~overnments generally do. But we must remember this, that the power-
gIven to the Factory Inspector is not B judicial ow~r; it .i.an. executive· 
o~er. The actor In~ e~tor is subject to,.the orders of the P.rovincial· 
Government. If a ProvlDClal Government does not want this Bill to be-
a~ lied to ~eraitn. cI88ses of factories or, dOWI not want this Bill to be 
used Cit ~l, It can Issue ~ order to the f,~ ~:r  Inspec;ltor ~dsa  that nC) 
~ore notIces shoUld b~ ilv~n to .any fa,ct ~  under tbis :ijill. . I Ulerefore 
'fllel. Bir, .. t~at this :BU,1 oQes nO,t cio ~vt~in  .~re thap Any· O&vetoment 
can do und?r .seoti ;~ of. th,e ~di~~ a"'~~i Al4t. '. As ~. matterrof fact. I 
have explalDedthatthe powers under section 5 of the Indian Factorie8-



LBGIBLATIVK A8SBKBLY [2&m FBB. 1940 

[Mr. N. M. Joshi.] 
Aot ~ a hundred times wider and, therefore, there is no need for more. 
Well, Sir, the Govemment of India may say that there is a slight progress 
,made in this Bill. I admit that there is II slight progress :made in this 
Bill. That slight progress, Sir, consists of this, that under this Bill the 
Government of India give power to Provincial Governments to apply this 
zeakicted small measure to those factories which may employ less than 
ten persons. If the Government of India's intention is 'to make this 
-progress, namely, that the factories employing less than ten persons and 
'which in the opinion of the Provincial Governments require regulation 
1ilhould be regulated, my suggestion to the Govemment of India is that they 
!'Should frame and introduce a separta.e measure embodying this reform, 
namely I factories employing less than ten persons should be regu,lated by 
this Bill, and I shall be very glad to support the Government if they 
1" fh~ard that measure. But, Sir, the Government of India while 
," ' that slight progress bring forward a measure which in other parts iw 

,abaolutel,:. useless. Now, you may say if a Bill is useless, so long as it 
is not ~ul, why do you oppose it? In the first place. I believe that 
:publiC'tI\oney should not be wasted in introducing and discussing useless 
measures. But that is not my chief  object. My fear is that if we 
allow this Bill to pass without being properly amended and improved, it 
is likely to produce a harmful effect. Under section 5 of the Factories 
.A.ct Local Governments have got power .  .  .  .  . 

Mr. Preal4ent (The Honourable Sir Abdur Rahim): The Honourable 
Member has repeated this so often. 

JIr ••• x. ICllhl: Unfortunately, the point is very important ..... 

JIi.RrMi4.' (The Honourable Sir Abdur Rahim): Yes,  Yes, but that 
is no reason for repesting it so often. . 

JIr ••• K. 10llh1: The Provincial Govemments have not only got those 
'Powers, but they have used those powers. Take, for instance, the Govem-
-ment of the Province in which I live. That Government has used this 
power considerably. I am not satisfied with the use of'the power which they 
,one made or the extension of the Factories Act, but, Sir, they have used it 
considerably since 1987, I do not wish to tire the House by stating what 
kinds of factories they have regulated by means of that 'power, because I 
-am quite sure the Honourable Member himself will have that information. 
My own estimate is that the Bombay Government have applied the power 
'under section 6 of the Factories Act to a very large number of factories, 
tit may be to more than a hundred or two hundred faetories and about a 
.dozen e~ of factories or more. Then, Sir, there are other Provincial 
Governments like the United Provinces Government which issued II pro-
elamation or have announced in the United ProVinCes Gaz,tte of the 14th 
-.Ja:nU&l1', 1989, that .th~  propORe to extend' the ,Factor18s Act, to aU p,re-
'ml" whereon or WIthin the precinct. whereof, on anyone d.,y of t.b.e 
·twel .. e mouths preceding the notiftcatiod;ten or more workers ire:~
" lo~d, .. ,WIte1Ie 'work is (iarrieel O'ii 'With the aiel of Q~~r. . The' tTilited 
ProviJIGeB! Government 'have made use of that pO:Wer, .n.a,I h'v.8 t\O. doubt 
that. ~er 'Pramoia1; GoTernmentsiiiay tf.l1fO 'ha.~vs~ th~t ~,r,. , .J7Dd.er 
th ... ~~:~e·.~t a'h~clhav~,J1ven atro~.'~aaQ a 
~ ." 'I!. " 



" . TIUi F.tOrOlU&& ( .... J)QJfr) BILL 

for introducing this Bill instead of introduciQl ,~: .maUBUt..,. Mgardll the 
regulation of ~tories employing less thante~ pereqDl. ;" .. , "! '  • L  . 

. , Sir ,the Goterament. oj. India may s&y that. wader the. Dew eoJU!tiMltioQ 
they 'must pay regal'd to the opinionlil of the- rovi oial~C ' I f;s. 
Unfortunately I do not know whu the ~ovincial Govel'Q.D1ellte have·said 
on llb-eae rnatt~rs. If the Government of India's view is t.hat .they oQuld 
not go beyond what the Provincial Governments agreed to do, the , ir,~ 
it is for the Government of India to publish the documents showing that 
the Local Governments are UDwilling to go further. than tJ¥s I¥11. " In 
any calle I would su es~ to the Honourable Member that, when· the ~ill 
is circulated as recommended by my amendment, hf} should also u~hsh 
the opinions of the Local Governments. These are days of demoeJ'&cy 

Ill. Pre.ldent (The Honourable Sir Abdur' Rahim) : The Honourable 
Member need not· dilate upon democracy. 

Ill. If. II • .J'0Ihl: lam not dilating upon Ci~thoCl' c' , 'but· the point is 
this, that if the Government of India would publish what the Loc"id 
Go\'ernments have said on this Bill, then it would be for the' electors in 
the provinces to judge of the success or non-success or the merits or 
demerits of the various ministries in the different provinces. I, ·therefore. 
would suggest to the Government to publish the opinions of the LOcal 
Governments, I am q\lit,e sure there are some Local Governments which 
are reactionary and some others which are progressive. Those' which 
are progres'sive will be willing to go much further as the Bombay Govern-
ment has already gone further; those which are resctionary must be 
exposed to the gaze of public opinion. I, therefore,' hope, Sir, that as. 
the Bill is practically a useless Bill and does not make for much progress., 
and as there are powers already with the Provincial Governments to extend. 
the Factories Act as R' whole or in part, there will be nothii1g lost if we 
try to ascertain public opinion.. On the other hand, it will give an 

o.rt~J it  to the Provincial Goveminents to find out that. ,the publiC 
IS wIlhng to go much faster than they themselves are w~in  to go. .r, 
ther~fore, propose that this Bill be Clirculated, and I have no doubt tiiat 
this 'House. ,!ill ~ ree to my amendment, and I hope, Sir, that ~he Gov~rti~, 
ment of Indur wIll also agree to my proposal. . ." ", 

.. 1. 

Mr. Pruldent (The Hpnourable Sir Abdur ,Rahim): Aineiidmen-t 
moved: '  ' '!', 

~ !. I ~ (  , ',' ," 

"That the Bill be circulated for the purpou of e1i~ I' i io  t.bereGll by' U. 
30th June, 1940." 

Jlr. rMIJII.m1p14l J( .. ~ .(Patlla ~ (Jh?ta: ,)laQW,Qf4M.: Qrilsa: 
Muhammadan): I support the amendment w ~ehm  :aQ~o :ab1e friend. 
Mr .. Joshi, has move~. though not on t1te samecon ideratioil~ whi~ h~",h  
placed before the HOJ,I.8e. ){y arguments are B1IbstantiaUy '~liffere~t' f .~1d 
my 'reaaons .nre )I)r,t the same at all but all thesllme 1 .al~ 'feel' ,that, 1\ 
melllBure like t\lillshmlld h,: circul~~d .a~ t~e ,o hiions~  re~ ~~~  
Cham be,I,'B of Cl,lJIUXlerce aJ;ld JDd,uliltnahsts "S8QQlatioN should be ta~eri" t~to 
c Jl. Jide.ra~o ,The ,:e~ is claimp:d .to b~ .~not·~t .,by ~e " n u~ i~ 
Member JD charge and IS stYJIed slJseiese;~ ~1 HI)"ourable, fri,en~, ~. 
Joshi, but I think it is neither innocent nor usele.. I t'6ink 'it is an''f'il ~ 
portant piece of legislatiQJl ~d should be considered in the light of the: 

'··t· " .. '. I '",1'/' ·;.<'f"T ')',<\" ¥. 'I"" . t...... .  .  . -IvJ.c' 
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opinions of seotion. of the peOple who are concerned with the inaustries· of 
&ibis oountry. Thia may badly affect the small induaUieawhieh are on· the 
~ industry lines. . We all know th,t in Japan .ogar ani matches 
~aetnri~ "n, btUlJg l'\Jl\ ('ifl eot.~a e industry lines. The, may develop also 
m Indta on the very same Imea and &e cottage inqustry may become 
popular. 

. JIr. •. •. .J0Ib1: Do they employ children? 

JIr •• gUmmy lfa1UlWl: No. I did not say that they do' employ 
children. 

;111. If .•• .J0Ihi: The BiU will not apply then . 

. ~ .... K:abammad lfa1UDUl: Section 5 of the Factories Act b .. s given the 
r~es sufficient power to regulate their factory law and naturally the 
provinces which are more responsible under the present constitution would 
be in a better position to know the needs of their own people and judge the 
circumstances and conditions, and it is very necessary that the Provincial 
Govt::rnments and t.he iudustries should be consuRed on the mattE'r before 
Ii. measure of this type is brought forward in this·House. We are not in a 
position to know whether the Provincial Governments have at aU been 
consulted. If they have been consulted, it is neceRsary for the Gov':'1 ~ent 
Lo place those opinions before us in the House, and let us know what they 
think and what they feel. Probably after hearing their opinions we may 
be in a position to change our opinion. This legislation is to be euforced in 
~he provinces and is directly to the interest of industries and 8S such 
opinions should be ~thered from the different Chambers of Commerce and 
from the different provinces before we proceed to enact this kind of 
r:-leaSqre. A lot can be said for and again.st it. I do not mean for a moment 
that this Bill is not necessary. As I have said. it is necessary, but, 8t the 
aame time, it cannot be brought in this hurriea manner. I support Mr. 
Joshi that it should be circulated so that Members of this House and the 
Government may be in a position to know the real feeling in the country 
as to what they want and how they want, and in the light of that opinion, 
whether any amendn1.ents are neceasary and if 10 how the same could be 
done. I do not want to waste the time of the House, but I just say that I 
support the amendment which has been moved by my Honourable friend, 
Mi'. Joshi, on consideration as stated. With these remarks, I take my .eat. 

t.be·801101I1'&ble Dlwu Baba4:ar Sir A. Jl.&Dauwamt1bi8uat: I 
e,pected naturally' a certain amount of opposition from my Honourable 
frienel, Mr. Joshi, because, though I can afford to p'lay the part of B!l u~· 
ftmpJoyed barber ,he 'certainly must find employment on every occallon 1f 
b.e · ... ere'.tO IJatisfy the interests that he .reprt>sents. My Honourable friend 
aaid that it waa·8 uselesl Bill, that it wal not worth introduction and then, 
~f' a. curiouspl'OC!e •• , the logic of whiqh I am not able .~fono , he asked 
for· the ()i,.,wation of the Bill Rotliaii other unemployed barbers m.y 
··~J;h. i' ~d :.,..ol'lE when the: ~n·i~cfioculat~d. .., 

~JIr ..... ,GIld: hatd~ you'want to' do then? 
.!( " 
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ft, JIoDoarab1, »1 ... Babftr Sir A. ~ .adaUar: If the 
Bill i. useless, if it does not advance the cause of or if it is of DO help at all 
to childnmiD small industries, I wonder how the circulation of thia Bill,-
.' 'perfectly' 'futile measure as my friend thillks,-would at all prove of any 
efficacy. : ,  ' 

Mr ••• M. loat: I am a refonnist. I prefer to reform.' 

The BOIlO1U'able Dlwan B&hadar Sir A. BalDuwaDil Jlud&1lar: I said 
in introducing the Bill that this Bill was a very modest measure and thgt it 
was introduced after taking into consideration the views of, various Pr0-
vincial Governments. The proposals were ciroulat-ed to Provincial Govern-
ments. They 'in their turn placed those j)l''Opoliais: befOre assot,-iations of 
employers and associations of employees, and Bla'Tesult of the opinions 
received from employers' associations and" eJhPloyees' associations they 
forwarded their opinions to the Government of India and the Government 
of India, thereupon, have formulated this measure and' placed.it before 
the HOUle. 

Mr. Xuhammad .auman: 'May we have copies of the opinions of Pro-
vincial Governments which have' been received by the Government of 
India? 

The Honourable Dlwan Bahadur Sir A. ltamll\V&m1 Mada1lar: They 
have not been circulated I know, and I shan have to take the permission of 
the Governments concerned before I can circulate their opinions. The 
P9sition is this. After the introduction of the 1985 Act Part III, the 
Central Government have got concurrent jurisdiction with reference tp 
labour legislation, but it is obvious that autonomous Provincial Govern-
ments have to carry out any labour legislation which is enacted by the 
Central Legislature, The burden of applying the provisions of the Act f!l1JII 
on thes~ Provincial Governments. The machinery which must b~ brought 
into existence for tha~ purpose must be devised by the Provincial Govent'-
menta, ao that it is £utile to think that by introducing any Qleasure here 
myself and ge.tting it passed by the enthusiastic supporrof my Honouraole 
friend, Mr.; Joshi, ,it is going to give any relief at all to any class or section 
of labour, either children or adults. ,My Honourable. friend's speech'jtself 
4isclosecl the difficulties which lie ahead of the Central Government and 
th& reasOn wqy they, und,erle. ~ ,this kind of legislation with so much hesi-
tation and according to him with sllch moderation. MY,Honoural?le friend 
."id that eTen if the inspecting officer were authorised to take statistics 
and to BJlk. for returns or, to inspect tlJ.ese places, as the inspecting officer is 
Dot a jU,""ial author~t;  ~ut ;a~ officer under the executive authority of the 
Gov~~~t, ,the :Provi1lcial Governmentll may ~ullif  the whole transac-
tion by, or~er.in  ~illl,not t01 proceed in. the matter. 1 oe~ my : :onour ~le 
friep,d realise wtlat that means? What IS the goo:dof putting forward legiS-
lation here which has not got the willing acceptance of most at leaatof 
these' Provincial Governments, and coining . forward with all 'kinds of 
attractive and specious legislation which the 'Government of India is per-
fectly convinced will be a dead leUer just ·because the Provincial Govern-
ments may not act upon them? That is why the Labour Member has 
naturally., a.itate b~ ~troduoill J~ llatio . whio~, I~ the~. re~~ects 
he m.,. ~naider, can ~l be xnore a~v. "d thaJl t~ ,18 at preBent.· . My 

... ", 02 . 
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L Diwan Bahadur Sir A. Ramaswami Mudaliar.] 
Honourable friend is, of course, very severe with me and with my pay bill 
and with the pay bills of all my officers. I cannot afford to repeat the com-
pliment, but I can only say this that during the last few months, at any 
rate, the La~our Department has not been quite inactive. Even my 
Honourable friend would have known of the Conference of Labour Minis-
ters which was recently held, of the efforts that have been made by the 
Central Government to try to get their views on various points affecting the 
sta,t;us, the pay, the conditions of life, health insurance and other matters 
regarding labour, and it is, therefore, not quite fair-not to me I do not 
mind it, but at least to the hard-worked staff of the Labour Secretariat-
to suggest that they are not doing their work, that they are marking time 
and that they are introducing perfectly futile and useless Bills. Sir, my 
Honourable friend poured ridicule on the idea that children are brought 
within the scope of this Bill and stated that there are very few children who 
are employed in such factories. 

Mr. N. M. Joshi: That is the view of the Royal Commission. 

The Honourable .Diwan Baha.dur Sir A. Ramaswami Mudalia.r: My 
Honourable friend quotes, in support, like Rip Van ·winkle, the report of a 
Commission which sat about ten or twelve years ago. He must have 
realized the growth of small industrial concerns in this country since those 
days and my Honourable friend himself said, in another._part of his speech. 
that the Inspectors will have to go from village to village and from town to 
town to find out where these small industries have been created and then 
to get statistics about them. My Honourable friend, Mr. Nauman, was 
much nearer the actual facts when he said that there are a number of small 
factories which have grown up, which do employ children and from the 
point of view of the employers, this Bill, innocent as it may look, may 
have certain serious reactions. \Vell, Sir, I have tried to balance the 
interests of both sides ana parties and I have come to the conclusion that 
with the opinions of the Provincial Governments as they are placed before 
me and with the interests of the employers and the employees taken to-
gether this measure goes neither too far on one side nor is too restricted on 
the other. It is these conEsiderations-not the desire to get credit for placing 
fancy labour legislation before this House and getting it passed through the 
Central Legislature-it is these considerations which have weighed with me 
in coming forward with this small measure. I can only repeat again that 
as a result of the conference that we recently held in January :Vith Pro-
vincial Labour 1Iinisters we hope to introduce labour legislation on a 
variety of subjects sometime next year when our Bills have bee~ further 
considered by the Provincial Governments concerned, but this was a 
measure which was long delayed, which had been under consideration for 
two yeara and which had received the approval of all Provincial Govern-
ments, which had been circulated to associations of employers and em-
ployees by Provincial Governments and I found no justification whatsoever 
when the papers were placed before me to further delay tbjs matter. Sir. 
I oppose the motion for circulation. 

(At this stage Mr. Aney rose to speak.) 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
the Commerce Member has replied to the debate. Both motions were 
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before the House for discussion and the debate has now concluded. The 
question is : 

"That the Bill be circulated for the purpose of eliciting opinion thereon by the 
30th June, 1940.'' 

The motion was negatived. 

Mr. Preaident (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Factories Act, 1934, for a certain purpose, 

be taken into consideration.'' 

The motion was adopted. 

Mr. PreJident (The Honourable Sir Abdur Rahim): The question is: 
"That clause 2 stand part of the Bill." 

Mr. N. M. Joshi: Sir, I move: 
"That in clause 2 of the Bill, in sub-section (1) of the proposed section 59A, the 

words 'with the aid of power, or is ordinarily so carried on,' be omitted.'' 

The object of this amendment is to improve this Bill. The Honourable 
Member for Labour said: "If the Bill is useless, why don't you oppose it.'' 
That is the method of the Government of India. They have Jabsolutely 
no faith that you can reform something. Either a Bill must be a good 
Bill or it must be a thoroughly bad Bill. You cannot improve it. I am 
a moderate by habit, by training and temperament. Therefore, I am 
trying, after having failed to secure circulation of this Bill, to reform it. 
Then, Sir, the Honourable Member for Labour used all his eloquence to 
show that this Bill contains some good features. I wish the Honourable 
Member had replied to my criticism that this Bill gives no greater power 
than the powers which are given by section 5 of the Indian Factories 
Act. If he had replied to th!l.t . . 

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable 
Member now replying to his speech? He had better apply himself to the 
3mendment. 

Mr. N. M. Joshi: I am applying myself to this amendment. The ob-
ject of this amendment is that factories which employ power and also 
the factories which are worked without power should be brought within 
the scope of this masure. The evils of insanitation and dangerous work are 
found not only in factories which use power but also factories and work-
shops which work without power. Especially the evils as regards the 
employment of children are more founa in factories which work without 
power than factories which work with power. I have already said that 
the Royal Commission has stated that factories which use powers do not 
generally employ children. The Honourable Member said that the report 
of the Royal Commission has become an antiquated document. 

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Nothing 
of the kind. 

Mr. N. M. Joshi: Mav I know what the Honourable Member said? 
He referred to Rip Vtm Winkle. My English -is not as bright. 
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correct the Honourable Member. I 'did not refer to any reoommen,datioD 
of the Labour Oommission. I controverted the statement of Mr: J oahi 
that small factories do· not employ children aDd he quoted .. hi •• u~t  

the fact finding record of the Royal Oommission. I said Olat much 
water haa flown below the J umna Bridge siDce then ~d I aaid it was 
only 110 Rip Van Winkle who would quote the Royal Oommission to support 
conditions that are exi,tiDfL today. !. ,r "'. '-; ~ ; , 

Jr!. B. K. ICIIb1: I wish tbe Honourable Member had given facta as 
to how many new factories have come into existence. which empJoy 
children. Unfortunately, Sir, the Honourable Member hunJeIf has nol; 
got any more facts than the Royal Commission had. I would suggest 
to the Honourable Member that if his department wanta~' work he 
&bould make BOrne enquiries about the factories in this 001W.,vy. They 
will employ themselves very well if they make inquiries about these 
mattera and collect together the facts. I have. already-.. aid that if \he 
Report of the Royal OommiBsion is to be taken as an authority, there are 
a large number of factories which a.re not worked by power but which 
employ children such 88 the carpet factories 'in AmritBar and the bidi 
factorfi'i. Therefore, if the children are to be protected, we ihould apply 
this Aet not I only to factories which work with power but al.a to factorie& 
which work without power. I hope that tbis modest amendment Will be 
accepted by tbe Assembly. 

Kr. Prealdat (The Honourable Sir Abdur Rabim) : Amendment 
moved. 

"That in clan .. 2 of the Bill, in ,ub-section (ll (If the propoled laction 59A, the 
word. 'with the aid of power, or is ordinarily 10 carried on.'. ~e omitted." 

'l'he HODourable Dtwan Bahadur Sir A.. ltamaswami Kudallar: I 
regret very much, in spite of the attempted persuasiveness of the HOMur-
Bble Member; I am unable to accept this amendment. The difficulty ia 
that the inspection staff required for this work, if this amendment ia 
accepted, would be very large. It will throw a burden on Provincial Gov-
emments which, I am not in a position to state now, w~l be . .acc' t~~, by 
them. My Honourable friend referred to the class of 'factories which do 
not employ power o.nd which yet emp!oy children like the bidi fac~ries 
in Madras and the carpet factories in Amritsar. I am not aware of the 
~nditi0  in Amritaar but I am acutely aware of the conditions in Madras. 
AU I can say is that under the existing provisions of the Indian Factories 
Act, the Provincial, Governments have still got the ppwer in t~e case of 
any cla811 of factories to extend such pJ'Ovieions al' they ti.'ke of the FaetOrie. 
Act. But. ill ,the absence of any preparedness on the part of Provincial 
Gove~~ente enera1J ~eaJdn  to adapt the ,provjsions to factories which 
do not emploY.P9wer,) do 'DQt thinK that we wouliCbejustifledin forcing 
on tbem a legislative provision 'of tnat kind. . , . .  . , 

Kr. ~~~'11he' ci~ ~~ble Sir Abd~' Rahim)T !The ~. n i.: 
"That in clanle 2 of the Bill, in Inb· .. ction (1) of the propoled section 59A, the 

word" 'wi~ the aid, o,f power, or it ordiDariq 10' carried-on,':;~,.i .".t.", " 

The motiori ".. negatiftCi. "  , 



. JIr ••• ·X. ;JOIId: Sir, I would like to have your ~. l<J .Wlve-,ro-
posedl tWo alternative amendment.. One is No.8, which baa two parts. 
If . you think proper, I abell move the first part of thhl amend~.nt now. 

Irr. Prelddent (The Honourable Sir Abdur Rahim): The Chair caDD'" 
give the Honourable Member any advice. 

. ' , . 
Irr. X. II • .T0Ihi: If you are not prepared to advise me, Sir, what I 

propose to do is that I shall move the first part of the amendment a8' 
put down here a8 amendment No.8. I move: f it· .' .:~,f 

"That in clause 2 of the Bill, in lub-aection (1) of the proJlOlled eection 59D, th. 
worda and the fiaw'el 'lub'Hetion (1) of .ect.ion 9' be omlt~.'~ 

and I stop here. 

Irr. PreIldent (The Honourable Sir Abdur Railim) ~ The· Ohair will 
let the Honourable Member move it like that. 

1Ir. X. II • .T0Ih1: The object of this amendmont is that sub-section 
(1) of section 9 of the Factories Act should be applied to the factories 
which come under this BilL Sub-section (1) of section 9 of the Factories 
Act makes the application of the Factories Act automatic; that is, if a 
factory is employing say ten persons or eleven persons and also is worked 
by power, then it is the duty of the owner and the occupier to inform the , 
factory inspector that he is conducting the factory and the factory has 
got the particulars which are necessary to be given to the factory. The 
burden of the duty is thrown on the employer himself, i.B., tbe. owner 
or the occupier of the factory. Sir, there is a great difference if the 
burden is thrown on the owner of the factory, and if the burden is not 
thrown on the owner but. before the Act applies to the factory, t'he factory 
inspector has himself to give notice. If the responsibility is tbI'Own on 
the occupier, noturol!:v, everyone conducting a factory which comes under 
the scope of this Bill will have to send the iniormatiCllD'to the faotory 
inspector. It is not possible for the factory inspector to know where the 
places are where there are these faotories. The faotories may .,. OIl6.hupdred 
or two hundred or three hundred; he does not know. It is, therefore, ~ 
to throw the burden or the responsibility of finding out the factory upon the 
factory inspector but that it should be the duty of the owner or the occupier 
of the factory to give information to the factory inspector. That is thfi 
object of my amendment and I hope it will commend itself to the House 
and also to the Honour.able Member in charge of tbii BiD. . ., . 

Mr. Presl411lt (The Honourable Sir Abdur Rahim): Amendmentl 
moved: 

"ThAt .in ciaule 2 ot the Bill, in I1lb'8ection (1) ot the propoaedaect.ion 590 the 
word. and the figures 'lub-BeeMon (1) of section 9' be omitted." •  ' 

ft. Honourabl. D1WaD Bahadur Sir .A. BamUw&mJ. IIwlallar: Sir, I, 
a~ prepared to accept this am~ndment. . 

IIr. PIUldlllt. (The' Honourable Sir Abdur R8hbn): . The ue ti~11 i~: 
:. '" " 
"That in claulle 2 of the Bill, in. 11lb-aec:tioa· (1) of the pI'OpOI8d aeetioD 59D, the 

word. and the f1gurea 'Iub·section (1) of aeetion 9' be omitted. II 

The motion was adopted. "  . 
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Mr. N. M. Joshi: Sir, before I move my next am~ndment, I must 
express my thanks to the Honourable Member for having accepted _my 
last amendment, and I hope, Sir, he will continue his good behav10ur 
hereafter and will treat my other amendments with similar kindness. I 
should like to move No. 4 . 

. Mr. President (The Honourable Sir Abdur Rahim): This ought to 
come after clause 3? 

Mr. N. M. Joshi: Very well, Sir, then I shall move No. 5. I move: 
"That in clause 2 of the Bill, in sub-section (1) of the proposed section 59D, the 

brackets, figures and word '(1), (ii) and', occurring i11 the third line, be omitted." 

Sir, the object of this amendment is that sub-sections (I) and (2) of 
section 14 of the Indian Factories Act should apply to the factories which 
are covered by this Act. The Bill proposes that sub-sections (1) and (2) 
and (4) of section 14 should not apply. I propose that those sub-sections 
should apply. Sir, sub-sections (1) and (2) of section 14 of the Factories 
Act are these : 

"(1) Every factory 
1
shall be ventilated in accordance with such standards and by 

such methods as may be prescribed." · 

I do not know why even small factories should not conform to these 
provisions that they should be properly ventilated. Sub-section (2) of 
section 14 says: · 

"(2) Where ga.s, dust or other impurity is generated in the course of work, adequate 
me11.sures shall be taken to prevent injury to the health of workers." 

Sir, I feel that the application of_ this sub-section is also necessary and 
that it will not impose a great burden upon the owners or the occupiers 
of the factories. I, therefore, hope that the Government of India will 
continue their good deeds and will accept this amendment of mine. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That in clause 2 of the Bill, in sub-section (1) of the proposed section 59D, the 
brackets, figures and word '(1), ($) and ', occurring in the third line, be omitted." 

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir, 
there are two sub-sections which the Honourable Member has referred to 
here, viz., sub-section (1) and sub-section (2) of section 14. Sub-section 
(1) says: 

"Every factory shall be ventilated m accordance with such standards and by 
such methods as may be prescribed." . 

Obviously, this applies to large factories-the prescribing of standards 
by a Provincial Government. It will be impossible for a Provincial Gov-
ernment to fix standards for the small factories that we have in view 
and, therefore, I am unable to accept that amendment as recrards sub: 
section (1), but if the Honourable Member confines himself to th~ omission 
of sub-section (2), which is more important, viz.: 

"Where gas, du.st or other impurity is generated in the course of work, adequate 
measures sha.ll be ta.ken to prevent injury to the health of workers." 
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1 am prepared to accept that amendment; that is to _sa1, if the Hono'.1r-
able Member will confine his amendment to the om1ss10n of sub-sect10n 
(2) of section 14, I shall be prepared to continue to be on what he has 
called "good behaviour". 

Mr. N. M. Joshi: Sir, one must be pleased with the small mercies 
which fall from our Government and I am prepared to accept this amend-
ment of my amendment by the Honourable Member. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member has to withdraw this amendment first, and then he can move 
another amendment. 

Mr. N. M. Joshi: Very well, Sir, I ask leave of the House to withdraw 
my amendment No. 5. 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. N. M. Joshi: Sir, I move: 

"That in clause 2 of the Bill, in sub-section (1) of the pro1103ed section 59D, the 
brackets and figure '(2)', occurring in the third line, he omitted." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 2 of th!l Bill, in sub-section (1) of the proposed sed.ion 59D, the 

brackets and figure '(2)', occurring in the third line, be omitted." 

The motion was adopted. 

Mr. N. M. Joshi: S.ir, I move: 
"That in clause 2 of the Bill, in sub-sect1on (1) of the pro_posed section 591), the 

word and figures 'Chapter l V' be omitted." 

The Bill proposes that Chapter IV of the Factories Act should not apply 
to the factories which are covered by this Bill. I propose that Chapter IV 
of the Factories Act should apply to them. Chapter IV of the Factories 
Act, as you know, deals with th.e restrictions on hours of work. You know. 
Sir, that in small factories people who are employed have some time to 
work for long hours. The Indian Factories Act puts restrictions upon the 
maximum hours of work in factories which are under the Factories Act. I 
think these restrictions are very salutary and necessary. It is wrong to 

. allow employers to make their employees work for very long hours. This 
is not an occasion to make a long speech showing how long hours are in-
jurious to the health of the people who are employed in factories. I sllall 
content myself by telling the House that the Factories Act restricts the 
hours,of the adults to 54 a week and ten hours a day. Now, even these are 
very long hours for work. If we ourselves have to stand near machinery 
for more than ten hours, we shall know how injurious it is to our health, 
especially when there is only one hour's rest in the interval. If standing 
near a machinery for long hours is not good for us, I am sure you and the 
Members. of the Assembly will agree with me that it is not good for those 
people who work in these small factories. Let us, therefore, pass my 
amendment and make Chapter IV of the Factories Act applicable to the 
small fact_ories also. 
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111'. ~ .. t (The HonoW'.ble ,8#1 'Abd~ Rahim): .Amendment moved : 
'~;m' clau .. ,. &f the Bill, ill .'n1HWc\tiOD {I) of, ~e ~ HCtiOD 89D, tile 

word aad·fiFne '!ClIapkr, IV' he .. tt.ed..!, .  , .' . 

ft. Jloaoarabl. D1WaD Babadur 8tr .A. Bamuwam1 Ku4IUar: Sir. I 
lUll" ~bl~.~. acqepj) ,the· amendment. This Bill' deaJ .. '.primarily with· tbe 
queBtion ,qf, ~ I,o m.nt of cbildren, The HonourabJa .Member's aUlend-
ment reallly relat~  to adults a~d ,~ir· hQUl'B .of work and is, in a wa.f .. 
outside the object of this Bill. It will again throw a great deal of burden 
by way of ins~tion staff on tl;le ,Provincial Govenunent ·.~ in the 
abs~nce of' n ~ndic"'tion' that ~vincial Gov8l'nments w;ill unde~e the 
task, I regret I a.m dnable to accept'this amendment. ' 

~. Pruident :(~he ono~ble Sir AbdUl' Rahim): . ,T~, C!\I,estlon .: 

"That in clanl8 2 of thf' Bill, in Bub·l8Ction (1) of the pIopo.ed ... ien Ii9D, tbe 
word and figures 'Chapter IV' be omitted." 

The motion was negatived. 

JIl. Frutdent ~Tht' Honourable Sir Abdur Rahim): Today being 
Frid..,;y, the House will adjourn now till a quarter past two. 
The Assembly then adjourned for Lunch till a Quarter Past Two of the 

Clock. 

The Assembly re-as!lembled after I.llnch at a Quarter Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

1Ir. If ... .J0Ih1: '&ir, I move: 

"That in clause 2 of the Bill, in .ub-eection (1) of the proposed Beet-ion 59D, t.he 
worda and figures 'and aection8 65 and TI' be omitted and the word 'and' be iuerted 
before the word ·Cha.pter' _" 

I have modified my amendment slightly because the Government have 
accepted certain amendments before and, therefore, this slight consequen-
tial ameq.dment is " necessary. 

Sir, section 77 gives power to the Provincial Government ~o make rulel 
prescribing certain irrlormation being given to the Government for the 
purpose of this Aot and section 65 is a consequential one fixing some 
punishment for the failure to give information. I think it is necessary that 
the Government should have information regarding factories to which this 
Bill applies and I have no doubt the 'Government of India will accept this 
amendment. 

'llr. Depaty PreII4l1lt (Mr. Akhil Chnndi-a Datta): Amendment moved:, 

. "Tbatin clauae ,2 of the Bill, in .ub ~n (1) of the prcpcIIM!d ACtion ~ , the 
worda i.nd figure. !a.Qd' eectionB 65 'and 71' be oJDiated and ~be word 'and' be IDl8rted 
befOre the word 'Chapter'... . 

'rh •. JIoDoIliable DlW&1l Baha4ar Sir" BImUw_ Kudallar: Sir, 
ibis is ;really a. ~~ uential ameildinElnt.!w the amendment w~iob I faye 
~e ted i~~u. tbe lactory ow.n~ to ~d, ~tuma com u1 0ril . ',~  
accept tlie amendment. , .-



.'''. ' 
"-

:IIr. .~ut  PrIItdea', (Mr. ~ ha~c '.a Datt->: :~ ~"'~ ~~ 

,''That in claaJe !II of w.. Bill, ill 1IIIb4lCltioG (1) of tAae,repo.ed 1ecf.I_ li8D, tohe 
..,... _d Aprea 'and aect. ..... 65 -ud TI' tIe.omitW aDd tile word, ' .. d' be iDaerted 
before t.he word, 'Chloptu'." , 

The'motion was adoptetl. ' ' .'! 

Mr .... X • .loIhl: Sir. 1 beg to move: 

_ "That ill claD" 2 of 'he Bill, in Illb-section (1) of the ~ MCtiC)D ~, all 
the word. ~Ilina with theworda 'at any time' and endin .. With ~.w l'd 't.hereof' 
be omitted." .. ,  -,-" -' 

Sir, this amendment also has been modified slightly. I hope the Gov-
ernment of India will have no objection to my modifying tW. MQe,ndment. 
It restricts the scope of my originRl amen,dment. In my original "mend-
ment I had proposed that the provisions of 4his Bill should , apply, to all 
factories whether they employ children or not. A. the Gov~~nt of India 
have accepted one of my amendments, namely, that sub-section (1) of sec-
tion 9 should apply to these factories, I think I ,8hould also make some COD-
cession and should not ask ,vhat I have, :-.shd, in my ori~nal amendment. 
I am in Ii rt\sponsive rno (~; if the Government are responsive and are 
willing to make concessions, I am aJ,so willing to make similar concessions. 
I, therefore, propose that. this Em should apply only to those small facto-
ries which employ children but not nee~ssaril  to factoriefl regarding which 
the Factory Inspector has given notice. What J am a.iming at is .. that· this 
Act sh!>uld automatically apply to all factories which em~o , children. 1 
hope, bir, as the Government of lndia have accepted my one or two, other 
amendments, they will ar,cept this amendment also. If they accept this 
amendment of mine, thia Bill will have Bome usefulness_ This morning I 
said that this Bill does not make any progress. But if the Government 
make the application of this Bill automatic, it will make some progreas. 
As the Government are anxious to make some prOil'ess, as regards factory 
legislation, ~ hope they will accept the amendment. 

Xr. Deputy Prelident (Mr. ~ hil Chandra. Datta): Amendment moved: 

"That in clallle 2 of the Bill, in lIub-section (1) of the proposed section 59D. all 
the worda beginning with the word. 'at any time' and ending with -the word' 'thereof' 
be omitted." 

" 

The Honourable Diwan Bahadur Sir A. >ltaIDuwaJlli KucIallar:, Sir, 
Barkis has always been willing and when my Honourable friend" Mr. Joshi, 
is in such a conciliatory mood, I t i~  it would not be ,proper on IPy. ,part to 
oppose this amendment. ,,' I  - • -" I ': , 

:IIr. Deputy PreIIdent (Mr. Akhil Chandra Datta,:; The queition ia: 

"That in clause 2 of 'the Bill, in mh-saotion (1) Of-tb' propoled seotlcm 51D, all 
the worded' hAZnning witht.ll. ".de,~'at.,III J~' ,aDd ~ w~;~~'~f' 
be omitte .~ -

The motion was adopted. 

-, ",*. ~. ~tr Pl •• nt. (Mr .. ~ ~il Ch~ dr,. ~atta : "Tb~ qil-m.AAQq, is: ' 
" ,,,n~t.. cla\1l8 2, .. amended, ataad part of UuI BiD;", ' 
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".II~' ' .. ~~: .' Sit, I have not' to n1a ~ l .l ti '·'.~e~li':': "It' -was'bnly 
with .• view. ~ ,~  . .aome i hnatAcmi~1 tM' &nourable Kember 
whDnaard fie tUac.-of oiauI82 Of .1le': i.llin,~ I wat'l1ied to mab 
one or two observations. This Bill is intended to extettd 'the wOrling of the 
Factories Aot in BOrne respect to ~' iactories,. IJdld small 
factories were defined in BOme way. My SuspIcion has beeu 
this. Supposing there is a joint family of more than ten members 
with a small handloom industry whteh on acoountof thepiesent extenSion 
of electric power makes use of that power for rynning two looms, and be-
aides' 1ihe~ 't&j membetll there is no outside «;If pala labour '~,1'Q to e d, will 
that joint" lamify 'and this iIiaustry be construed'iIito a sm'all fa.cto.:y wUhin 
't.he meaning of this Bill? If it does, I respectfully submit it woufd be an 
unnecessary hardship, and, ,t,he~fore,the rules and regultltic-DB with regard 
to factOriel sbo'lild not, be made applicable to members cif a joint familr 
working for .' joint familybusineBB. ' I, therefore, wish that the deflnition 
of a, small factory given here should have been so amended' as to exclude 
cases Of this, kbtd. As the Bill was not going eitller to a Select Oommittee 
or for eircttktion I tried to elicit the infonnation from my Honourable 
friend by writing a chit. He was go'od enough to reply to me in the midst 
dl' hia multifarious activities snd preoccupations,' but it was a rather dis-
appomting reply. I do not know if he can enlighten me further and infuse 
some' hope in me 3bout the possibility 'of exeluding such extreme cases from 
the opel'lltion of this law. 

, ..... K. 10lll1: Bir, I will briefly answer my Honourable friend. Mr. 
Ane;. He said that, members of a joint family working a factory· Rhould 
not be subject to the provisions of this Bill. This Bill only makes provi-
sion for sanitary regulations and safety regulations. If members of a joint 
family are working near electric machinery it is necessary that their safety 
should be safeguarded. All of them may not know how to handle this 
machinery, and with safety and sanitary regulations they may save them-
selves. Their lives must be protected from injury from dust or gas or sucb 
things and they must also be protected against dangerous machinery. 
Therefore, though the Bill may apply to 8 joint family the application is 
necessary. Moreover, as he himself admits. cases of a joint :rarilily of ten 
managing a factory will be very rare and we Deed not make any provision 
for such rare cales. 

Kr. Deputy Pruldat (Mr. Akhil Chandra Datta): The question is: 
"TbM, cIauI6. 2, • UIIIIldecl, ltaaci pIII't of 't.b Bill." 

The motion wu·ndopted. 

'Clause 2, as amended, was added to the Bill. 
Clause 8 was added to the Bill. 

Clause 1 w,s "dded ~ ;tJtEl Bill.: 

Tlte Title 1fWi, the re~mble were added to the Bill. 
!'be ~ .... ~ar ·Itr'.6. ........ d1 JhdI.Uat: Sir, 1 

move: 

"That. the Bill, u amended, be paaed." 

Kr .•• K. 10lihl: Bir, when I spoke this morning I said something 
about t~e deJ ~ent, <?f my o~our~ble frien~,,.,~~~~I, ';,.~er. 
Be,l'natUl'ftlty; did not hke my remarks about tlie aepartJilent 'lteing un-
employed, but let me assure him 'hat I havenoiutention of. aaym, ·that 
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his department should not exist. As a m.t~,~: 4ctt I I,Dl ~,otthoae 
~ho feel that the deJ?artment sh~uld increase.t:'Ana . not ,only that; I do 
Dot, BPudge my HonotU'8blefriend;the Rs. '80,000 that he e~~I m bod  
will get th~t sum a1ld I would rather' prefer 8n old Cbnea u~ to get it th~Ji 
anyone elSe. I would very' much l'like the department not only to eXl8$ 
but also to' increase and Work vigorously and bring forward important' mea-
Rurea. I have no doubt that there' is 'much sc<?pe before the department 
for' doing' things for the welfare Of Indi'an labour and r have great hopei 
f.h,~t iti will do so. ", . 

~. Deputy Pruident (Mr. Akhil Chandra Datta): The question is: 

"TW t.he Bill, .. a,mead.ed, be puaed." 

The motion was adopted. 
j' " 

THE RD5'ERVE BANK OF INDIA, (CL9SING OF ANNUAL 
, ACCOUN:rS) BILL. " 

Mr. K. 8aDjlva Itow (Government of India: Nominated Ofl.cial): Sir, 
I move: 

"Tha.t the Bill to facilitate the changing of the date on which the wuaJ aCcOUDta 
of the Reserve Bank of India are cloled, be taken into conl~~~ra,t.ion."", .. " 

), .. -~ I ., •  ;  • . 

This is a very minor measure meant to enable the Reserve Bank of 
India to close its accounts on the 80th June instead.'of on the Slat Decem-
ber. The reasons for this have been e lain~d in the Statement of 
Objects and Heasons and I have nothing to add to it. Sir, I Plove." ' 

. '" ".' J. 

lIr. Deputy Prelldeut (Mr, Akhil Chandra Datta): The uestiQ~ is: 

• 'That t.he BiU to farilitate the cbangillg of the date on wlUeh' -the annual aocoDDta 
of the R ... rve Rank of In.pa are close(l, he taken into con.deration,'· 

The motion~was adopted. 
Clauses 2 to 6 were added to the Bill. 

Clause ~ was added to ~ Bill. ,  , "  . 
'l'he TitJe aDd the Preamble were added to the Bill. 

Mr. K. S ••• 1oOw: Sir, I move·: 
"That the Bill be Puled." 

Mr. Deputy President (Mr. Akbil Chaxidra : .~t~ : The question is: 

"Tb.t the ~ill ,be puaed." 

The motion was adl:>ptecl. 

THE INDIAN EMIGRATION (~ ~~ ~ T ' BIL.L. 
Sir Qiria Shankar Baipal (Secretary. ne ~~~~  of, Ed.uoa.ion, ll.lth 

and Lands): Sir, I ~  to IIlove:, ,,' ',_, _ ::' 

"That the Bill further tQ ,~ , ~, I"di~. m~ ~~ ~.'t'~;~ into 
aonaideratioD." . 
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[Sir (J~a' ' han ~' Bajpal.]·. . .. "  , 
. ,'J f: ; '. ,) I. !.' 

, .~~ourabl .. ,¥emb.ers wID ~ve ~Jl from the Statement ofObjeQte and 
~s that this Bill is desi6tDed, to rectify two ~nor defeqt& in the 
uiJtil1-S Act. . n~ of ~he claUites ~ designed' to e~ble ~lie Protector of 
mi r~ts"to, func;tionin exactly thil same way as a ~usto~ oftic~, in so 
far aa the right, of detention or fseo.rch of a ship contravening the provisions 
of the Act is concerned. That is cla~ 2 of the Bill. Clause 8 is de~ 
to enable a police officer to act against a person who may be evading or 
contravening a notification issued under section SOA of tlie Act. At the 
present moment, the position is that, if a peraon is "emigratiDl:' as 
defined in the Act in contravention of the provisions' of the Act, the'n a 
police officer may arrest su.::h person. But, in the autilmn of 1988, the 
House decided that it WBS not merely ~mi ration for the purpose of un-
skilled work, with the aid of somebody, or under an agreement to work 
before leaving this country, that might be prohibited. The House also 
.de~~ed that any emigration for unslUl,led work might be prohibited. That 
; .... 'c1one and section BOA achieves that. But section BOA did not empower 
a pOlice officer to act in the manner in which he can act under section 25, 
in 80 iB,r .• the contravention of the ordinary act of "emigration" iii con-
cerned. That is an illogicality in the Act and we are seeking to put that 
right. Sir, I move. 

Mr. Deputy PreI1dent. (Mr. Akhil Chandra Datta); Motion moved; 

"That the Bill further to amend the InctiaD Emilr&t.ion Act, 1922, be t,ak"ll into 
couaideration." . 

JIr. Lalchand Bavllral (Sind; Non-Muhammadan Rural); Sir, reading 
clause, _ 3, it. occur,S to me to put a question to tbe Honourable. Member. 
This gives power to the police 'officer to arrest. That means the offence is 
going to be cogniaable. I, would like to know what difficulty there would 
be, if instead of making the police officer arrest without warrant alid 
making it a cognisable offence, a complaint is lodged then and there before 
the magistrate, a warrant is issued and then the man may be arrested 
or brought to book. . 
Sir Qirja Sha.nkar B&Jpal: Sir, my Honourable friend does not S6em 

to appreciate the fact that we' are dealing with people who may be emig-
rating in contrlnrentioll of a notification issued by the Governor General in 
Council. The position would be that the person would oontravene actually 
, by the act of boarding the ship. There may be no I a i t~ate there unl~ss 
provision is made for having a magistrate also on the quayslde i to deal WIth 
this you have got to ma ~ the offence ~ble. 

JIr. Deputy I'nIldlnt. (Mr. Akhil Chandra Datta): The question is; 

"That the Bill further to amend the Indian EmiptionAct, 1_, be taken 
into coneiderr.tiou.' , 

The motion, was adopted. 
Clauses 2 and S were added to the Bill. 
Clause 1 ft. 'added to the: Bill. (- ',;::' 

The Title and the Preamble were addecl to the 'Bill. 

Itt GlfJa .. ub! .'lpiI: 8'11', 1 beg' to move:; 
"TW the BiU be paued." 

..... 'A 

' •. ,il 



JIr. Depu'l PnIkltDl (Mr. Akhil CbandraDatta) :Tle queitloa: ii: 
.,Tha,t. the Bill be puled." 

The motion was adopted. 

THE RESERVE BANK OF INDIA (A ,Qif T ':~ J .: ',~ 

1Ir. It. Banilva Bow (Government of India: Nomiaated Official) :'Sir, 
I move: 
·'That. the Bill further to amend the Reaerve Bank of Indi. Act, 1934, be taken 

iD&o COIIIideration.·' "  . 

The present monetary unit in Ceylon is the Indian rupee; though thero 
if, 8 separate paper currency in Ceylon, the notes are convertible into 
Indian rupees. ISo as to be in a position to determine their own C)l1'l'8Jlcy 
policy and to provide for the economic handling of the illland's currency 
the Ceylon Government propose to establish &. Board of Commissioners to 
manage theIr currency. With the establishment of this Board, they will 
introduce their own (Jeylon rupee. Until a date to be appointed by the 
Governor, the Indian rupee will continue to be legal tender in Ceylon and 
will continue to be received in exchange for Ceylon coin and Ceylon notes. 
F:ven after that date, the Ceylon rupee will be linked to the Indian rupee 
at par, lind arrangements will be made for this purpose with the Reserve 
Bank of India. To enable the Reserve Bank of India to do this, a portion 
of the Ceylon Currency Security Fund will be kept in the custody of the 
Bank; and in order to enable the Bank to do this, the amendments pro-
posed in the Bill have been placed before the House. Under the Act as 
it stands at present, the Rpserve Bank of India ie not authorised to act 
as an agent for the Ceylon Board of Commissioners. Sir, I move. 

lIr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

"That the Bill further to amend the Reaerve Bank of India Act, 1934,. be takea 
into coDllideration." 

JIr. M. S. Aney (Berar; Non-Muhammadan): May I ask the Honour-
able Member whether the Ceylon rupee will be legal tender, after this Act 
is passed. in India or not? 

~. It. Sanjlva Bow: No. 

JIr .•. S. Aney: And our rupee will not be legal tender in Ceylon? 

1Ir. It. Sanjlva Bow: Our rupee will continue to be legal tender there 
u'ltil a date to be appointed by the Governor; but even after that date 
arrangp.ments will be made wi~h the Reserve Bank for exchange of Indian 
and Ceylon rupees at par: that is, if a person pays Ceylon rupees in 
Ct!slon, he will r;tet the ~ uivalent amount of Indian rupees in India from 
the Reserve Bank and vIce veTBIl. 

1Ir. Deputy Preltdent (Mr. Akhil Chandra Datta): The question is: 

"That the Bill further to amend the BMerve Bank of India Act, 1934, b. tabD 
into conaiderat.ion." 

The motion was adopted. 

Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
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1Ir. ~. B&dJln Bow: Sir. I move: 

"That the Bill be paued." 

Ill .. DeputF PNIlcIem (Mr. AkhilChandni Datta): The question is: 
'-{' 

The IJ.lotjon was adopted. 
Th~ A'~sembl  the~ adjourned tiliEleven of the Clock on Saturday. tlie 

~tb Filbruary. 1940. 

'I ;~··I 
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